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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
0.A.NO. 529/2024

News item titled "MCD's First Engineered Landfill Opens” appearing in
~ the Times of India dated 13.03.2024.

SUBMISSIONS ON BEHALF OF THE RESPONDENT /MUNICIPAL
CORPORATION OF DELHI (MCD) IN RESPONSE TO THE THIS HON'BLE
NGT COURT ORDER DATED 07.11.2025. |

I, Manish Jain S/o Late Sh. S.C. Jain, Executive Engineer (SLF)Okhla, Municipal
Corporation of Delhi on behalf of the Municipal Corporation of Delhi do

hereby solemnly affirm and declare as under:-

1. That I am presently posted as Executive Engineer, (SLF) Okhla, MCD and
is conversant with the facts of the case based on the official records

maintained-by the department, am as such competent to depose thereto.

2. That the deponent being aware of the facts of the case on the basis of
record available in the office and having read and understood the
contents of the aforesaid Petition, is competent to depose by way of the

present status report in my official capacity as stated above.

3. That the present matter is registered suo—rﬁotu on the basis of the News
item titled ""'MCD’s First Engineered Landfill Opens” appearihg in The
Times of India dated 13.03.2024 and the matter relate to the opening of
Delhi’s first Engineered landfill in Tehkhand, Okhla (Sox o4 1
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4. That Hon’ble NGT during the hearing of the matter on 07.11.2025 has

observed and directed as under:-

4. Hence, we require the MCD to disclose the manner of utilization of
bricks produced so far in the bricks manufacturing plant. MCD is also
required to disclose if requisite permission from the DPCC was obtained
for disposfng of the bottom ash at Okhla dump site. MCD should also file
comprehensive plan for utilization bf bottom and fly ash instead of

disposing the entire ash in landfill.

5. We also find from the response of DPCC dated 27.08.2024 that
Engineered Landfill site was not complying with CTO and authorization
conditions issued on 18.01.2024. MCD, is, therefore directed to file
affidavit in compliance with those conditions and to the directions issued

by o DPCC on 09.12.2024.

5. That, in compliance of the direction of Hon’ble NGT the requisite report

is submitted as under:-

6. That, it is submitted that presently there are two Waste to Energy (WtE)
plant operating in South Delhi area to processed Municipal Solid Waste

(MSW). The utilization of fly ash and bo&om ash generated from.the

‘/\V?\,,

plant is as:bélowz-
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A. M/s Tehkhand Waste to Electricity Project Limited (TWEPL)

One of the Waste to Energy plant named as M/s Tehkhand Waste to
Electricity Project Limited (TWEPL) and is located near D'I"C Depot
Tehkhand, Okhla. The plant is of capacity 2000 +20% which takes total
MSW from MCD only. The fly ash as well as bottom ash generated from

the plants and is being utilized as detailed below:-

As per the directions dated 07.11.2025, the information regarding
utilization of bottom ash was sought from M/s Tehkhand Waste to
Electricity Project Limited (TWEPL). The reply received from M/s

TWEPL is annexed as Annexure “A” and is also summarized as under.

TWEPL generates Fly Ash and Bottom Ash at an average rate of
approximately 28 MT per day and 181 MT per day, respectively. During
the Calendar Year 2025, The total MSW intake in TWEPL was 6,29,366
MT whereas the total Fly Ash generated was 10,390 MT and Bottom Ash
generated was 66,155 MT.

In order t:o"ensure compliance with statutory requirements' relating to
ash utilization, TWEPL has establiéhed tie-ups with various brick
manufactures, transporters, and aggregators for the environmentally
sound utilization of Fly Ash and Bottom Ash, in accordance with the
directions issued by the Delhi Pollution Control Committee (DPCC) vide
letter dated 09/12/2024 bearing F. No. DPCC/WMC-II/Ash
Utilization/2024/3437-3445.
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TWEPL is utilizing around 100% of its Fly Ash and Bottom Ash through
brick manufacturers, transporters, and agg‘regators for use in Ash-brick
and pavegr‘ block manufacturing, road embankment wo'rks, and
preparatior; of concrete roads as Granular Sub-Base (GSB). However,
inert material segregated at the facility has not been utilized up'to 100%
and is being disposed of at the designated landfill in accordance with the
terms and conditions of the Concession Agreement executed with MCD

dated 10.05.2018.

Further, TWEPL obtained permission on 31.08.2024 for utilization of
ash in embankment works for the Six-Lane Access Controlled Highway
Constructgoh'Project from NTPC Eco Park to Faridabad Toll Plaza. The
expected cc;mpletion is scheduled in February 2026. At present, TWEPL
is focusing on enhanced utilization of ash as Granular Sub-Base (GSB)
for internal road construction projects within the municipal limits of the

Delhi-NCR region.

In compliance of the directions issued by the Delhi Pollution Control
Committee (DPCC) vide letter dated 09/12/2024 bearing F. No.
DPCC/WMC-II/Ash Utilization/2024/3437;3445 TWEPL submitted its
Compllance Report along with a future Ash Utilization Actlon Plan to
DPCC vide letter No. TWEPL/EHS/2025-26/021 dated 24/07/2025.
Through the said submission, TWEPL has also brought to the notice of
the competent authority certain operational and loglstlcal bottlenecks

/ W
impacting ash utilization, despite best possible efforts. // % ;_j,
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B. M/s Timarpur Okhla Waste Management Company Limited
(TOWMCL)

Another plant is named as M/s Timarpur Okhla Waste Management
Company Limited (TOWMCL) located at:Old NDMC Compost Plant,
Behind CRRI, Mathura Road, New Delhi, of having capac1ty 1950 £10%,
out OfWhICh only 1550 £10% is taken from MCD.

As per the directions dated 07.11.2025, the information regarding
utilization of bottom ash was sought from M/s Timarpur Okhla Waste
Management Company Limited and the reply received from M/s

TOWMCL is annexed as Annexure “B” and is also summarized as under.

TOWMCL generates Fly Ash and Bottom, Ash at an average rate of
approximately 45 MT per day and 137 MT per day, respectively. During
the Calendar Year 2025, approximate 6,28,133 MT of MSW was
processed in TOWMCL whereas the total Fly Ash and bottom ash was
generated as 16,401.83 MT and 49,954.55 MT respectively.

In order to ensure scientific utilization of Fly Ash, TOWMCL procured
and installed an Ash-Brick Manufacturing Plant in December 2015,
having a capacity of 20,000 bricks per day and designed to utilize
approximately 45 MT of Fly Ash per day. The said facility was duly
verified on 08/01/2016 by a Joint Inspection Team comprising officers

from the Government of NCT of Delhi, Member Secretaries of CPCB and
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However, despite the installation, the Ash-Brick Manufacturing Plant
could not be operated at full capacity due to lack of commercial viability.
Nevertheless, Ash Bricks have been produced intermittently to meet

internal requirements of the project, as and when feasible.

At present, TOWMCL has entered into arrangements with various brick
manufacturer, transporters, and aggregatdrs for utilization of Fly Ash
and Botto:m'Ash, in compliance with the directions issued by the Delhi
Pollution Control Committee (DPCC) vide letter dated 09/12/2024
bearing F. No. DPCC/WMC-I1/Ash Utilization/2024 /3437-3445.

TOWMCL is utilizing 20% of its Fly Ash and 40% of its Bottom Ash
through brick manufacturers, transporters, and aggregators for use in
brick and paver block manufacturing, road embankment works, and
preparation of concrete roads as Granular Sub-Base (GSB), as detailed in
Annexure-2. However, unutilized ashes and inert material segregated at
the facility are being disposed of at the designated landfill strictly in
accordance with the terms and conditions of the Concession Agreement
executed with the Municipal Corporation of Delhi (MCD) dated
29/01/2007.

Further, TOWMCL obtained permission on 20/10/2023 for utilization
of ash in embankment works for the Six-Lane Access Controlled
Highway Construction Project from NTPC Eco Park to Faridabad Toll
Plaza as detailed in Annexure-5. The expected completion is scheduled

in February 2026. At present, TOWMCL is focusing;‘_p-n':; _gnhanced
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utilization of ash as Granular Sub-Base (GSB) for internal road
construction projects within the municipal limits of the Delhi-NCR

region.

In compliaﬁce with the directions issued by the Delhi Pollution Control
Committee (DPCC) vide letter dated 09/12/2024 bearing F. No.
DPCC/WMC-I11/Ash Utilization/2024/3437-3445, TOWMCL submitted
its Compliance Report along with a future Ash Utilization Action Plan to
DPCC vide letter No. TOWMCL/EHS/2025-26/2207 dated 22/07/2025.
Through the said submission, TOWMCL also highlighted the practical
bottlenecks affecting the achievement of 100% ash utilization, despite
sincere and continuous efforts, primarily due to constraints relating to
availability‘_‘o'f additional land for ash management and briék drying

activities.

. It is further submitted that for compliance of authorization conditions
mentioned in the consent order issued by DPCC on 18.01.2024 for
operation of Engineered Sanitary Landfill, the estimate has been

prepared and the same is under the approval of Competent Authority.

. That, further to comply with the directions dated 09.12.2024 of DPCC
and in order to minimize disposal of bottom ash at dumpsite, MCD has
undertakern" measures to encourage the Concessionaire for utilization of
bottom ash. Notably, the MCD has imposed Reject Handling Charges on
the quantity of ash disposed off at the E-SLF, which serves as a deterrent
for sending the bottom ash to E-SLF and to explore alternative uses of

s

) s o
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that, the Residual Inert Matter shall generally be not more than 20% of
the MSW delivered at the WtE plant. In addition to this, the
Concessionaire also bear the cost of transportation and off-loading of
the Residual Inert Matter from the Site to the agreed point at the
Landfill Slte which also encourages Concesswnalre to utlllze ash for
alternative purposes The balance bottom ash is disposed off at SLF
Okhla and is utilized for maintenance of Kaccha/WBM road at SLF Okhla
which facilitates vehicular movement for bio-mining operations and
also for covering of waste to control methane emissions and other
nuisances. However, MCD is committed for statuary compliance and

utilization of ash for useful purpose.

9. That, it is submitted that maintenance of clean and safe environment is
the first priority of MCD and the department is making all efforts for

mamtalmng the same.
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New Delhi on day of February 2026 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has
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YEHKHANJ %/%Tﬁ TO ELECTRICITY PROJECT LIMITED

lo

'f:‘ QMS Adjacent DTC Tehkhand Depot, Maa Anandmai Marg, New Delhi - 110020, Indio
INTEGRATED WESTE MAN‘AG«EMEZ‘%T
Ref. No. TWEPL/EHS/2025-26/065 Date 23/01/2026
To,

The Executive Engineer

Municipal Corporation of Delhi,

Office of the Executive Engineer (WtE),

Room No. 22, Gate No. 9, Dr Ambedkar Stadium,
Delhi Gate, Dethi-110002

Sub:  Disclosure of complete information regarding utilization of Bottom Ash by the
Concessionaire

Ref: 1. Your Letter No. EE/WtE/MCD/2025-26/34 dated 02/01/2026
2. Court Case No. OA 529/2024

Sir,
In reference to your above-mentioned letter, it is respectfully submitted as under;

1. Tehkhand Waste to Electricity Project Limited (TWEPL) is a law-abiding Waste-to-
Energy (WIE) plant, holding a valid Consent to Establish dated 31/01/2020,
renewed on 15/02/2022. The Consentto Operate has been renewed from time to
time and was last renewed on 10/01/2025. Copies of the relevant consents are
enclosed herewith as Annexure-1.

2. TWEPL generates Fly Ash and Bottom Ash at an average rate of approximately 28
MT per day and 181 MT per day, respectively. During the Calendar Year 2025, The
total MSW intake in TWEPL was 6,29,366 MT whereas the total Fly Ash generated
was 10,390 MT and Bottom Ash generated was 66,155 MT, as detailed in
Annexure~2.

3. In order to ensure compliance with statutory requirements relating to ash
utilization, TWEPL has established tie-ups with various brick manufactures,
transporters, and aggregators for the environmentally sound utilization of Fly Ash
and Bottom Ash, in accordance with the directions issued by the Dethi Pollution
Control Committee (DPCC) vide letter dated 09/12/2024 bearing F. No.
DPCC/WMC-II/Ash Utilization/2024/3437-3445.

4. In compliance thereof, TWEPL submitted its Compliance Report along with a
future Ash Utilization Action Plan to DPCC vide letter No. TWEPL/EHS/2025-
26/021 dated 24/07/2025 (refer Annexure-3A). Through the said submission,
TWEPL has also brought to the notice of the competent authority certain
operational and logistical bottlenecks impacting ash utilization, despite best
possible efforts.
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Further we have requested to MCD for support in implementing DPCC directions
for ash utilization vide letter No. TWEPL/EHS/2025-26/025 dated 13/08/2025
lrefer Annexure-3B) with following specific requests to MCD:

~

=, issuance of policies for waiver of the Green Tax applicable on ash/coal-based product

moverment. Further, we request to reimburse the additional transportation cost incurred
for utilization of ash.

b. Provide additional land (approx. 2 acres) for ash storage, ash grounding, curing of
ash-based product, and enhancement of extensive green belt around the plant.

TWEPL is utilizing around 100% of its Fly Ash and Bottom Ash through brick
manufacturers, transporters, and aggregators for use in Ash-brick and paver
clock manufacturing, road embankment works, and preparation of municipal
concrete roads as Granular Sub-Base (GSB), as detailed in Annexure-2.
Howsever, inert material segregated at the facility has not been utilized up to 100%
and is being disposed of at the designated landfill strictly in accordance with the
rerms and conditions of the Concession Agreerment executed with the Municipal
Caorporation of Delhi (MCD) dated 10/05/2018. Further, it is noteworthy that the
Municipal Corporation of Delhi (MCD) has floated a tender for processing of 2,000
oer day, including utilization of ash generated by the said plant, and has
cated approximately 20 acres of land (15 acres + 5 acres) to facilitate
improved and sustainable ash utilization.

rurther, TWEPL obtained permission on 31/08/2024 for utilization of ash in
bankment works for the Six-Lane Access Controlled Highway Construction
Project from NTPC Eco Park to Faridabad Toll Plaza as detailed in Annexure-4.
The expected completion is scheduled in February 2026. At present, TWEPL is
focusing on enhanced utilization of ash as Granular Sub-Base (GSB) for internal
road construction projects within the municipal limits of the Delhi~NCR region.

©oview of the above submissions, it is respectfully reiterated that TWEPL is fully
lant with applicable " environmental regulations and remains committed to
tnuous improvement in ash utilization practices, subject to resolution of the

constraints highlighted.
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DELHI POLLUTION CONTROL COMMITTEE
— DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DEL
5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110(
visit us at : http://dpce.delhigovi.nic.in

EITE
16006

&

File No, DPCC/WMC-II /Tehkhand -WTE / 2018/ Mo

Dated : 31.01.2020

CONSENT ORDER

Name of the Unit

Address

: Tehkhand Waste to Electricity Project limited

: Adjacent DTC Tehkhand Depot, Maa Anadmai Marg,

Tehkhand, New Delhi-110020.

Consent Order No
Date of Issue

Product/Activity

: 31.01.2020

: DPCC/WMCITI/ 2019/

: Processing and Disposal of Municipal Solid Waste &

Electricity Generation (Waste to Energy Plant).

: [Solid Waste Processing Capacity - 2000Tons /day

(2000 TPD +20%)

Electricity Generation Capacity - 25 MW (25 MW £15%)1

This Consent to Establish is hereby granted under section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and under section 25/26 of the Water (Prevention &

oo

Control of Pollution) Act, 1974 under Red Category. This Consent is subject to Terms
and Conditions including Prescribed Standards enclosed herewith for compliance. This
is being issued with reference to Application ID 39848 with validity of Consent from

26.02.2019 to 25.02.2021.

Enclosure: Terms and Conditions of Consent fo Establish

gt

Environmental Engineer
(Verified by)

Ramesh Chendra
Paviconmental Boginess
Oelnt Pollution Control Comumittes
s Floor, ISBT Buildieg,
G pbwoce Catey Detbi-1 10006

: 44 .
bt e
Ag?i&-"?tﬁ'\j N %
38m P
Senior Environmental Engineer
(Tssuing Authority)

DEEPAK KR, BIMGH
Sanior Enviropment Enginesy
Diethi Pollution Control Con :
4th & Sth Floor, 1887 Buildin
Kashmare Gate, New Delhi-110005
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: and Conditions of Consent to Establish to Tehkhand Waste to Electricity
et limited, Adjacent DTC Tehkhand Depot, Maa Anadmai Marg, Tehkhand,
] 10020.

Delhi-1

fie Consent to Establish is granted for the activity of Processing and Disposal of Mumicipal Solid
Waste & Electricity Generation (Waste to Energy Plant) with Solid Waste Processing Capacity of
2000Tons /day (2000 +20%) & Electricity Generation Capacity 25 MW (25+15%).

List of Produets and By Products:

Frodudt
S.No.| Produet Quantity Unit Maximum Installed
y - . Production Capacity
L. Electricity 25 Megawatt (MW) 28.75
By Products
1. Compost 20 | Metric Tonnes / Day | 40
2. RDF 1600 Metric Tonnes / Day | 2000
3. Ash 300 Metric Tonnes / Day | 840
| Inert 260 Metric Tonnes / Day | 400
List of Raw Materials and Processed Chemicals:
S.No. Raw Materials Quantity Unit
1 Municipal Solid Waste 2400 Metric Tonnes / Day
2. Activated Carbon 1200 Kg / Day
[ 3, Lime 26400 Ko / Day
[ 4, Caustic Flakes 115 Kg/ Day
5, Hypo Chlorate 79 Kg/Day
6. |HC 125 Kg /Day
7. | Nitric Acid 52 Kg / Day
i 8. Antiscalant 6.2 Kg/ Day

4. The Censent is Activity specific and based on the information provided in the Consent application
along with the documents/subsequent documents/ information submitted to Delhi Pollution Control
Commitiee (DPCC) The Consentee shall apply for fresh consent in case of any change in the
activity / process.

The Consentee shall establish the Waste to Energy Plant as per the provisions of Solid Waste
Management Rules, 2016 and also comply with the Guidelines / Manual ete. prepared by Central
Poliution Control Board in this regard from time to time.

antee shall comply with the conditions of Environmental Clearance issued by the Ministry

ment, Forest and Climate Change {(MoEF&CCQC), Govt. of India, vide Environmental

~ I\?o 1-13012/12/2017-IA1 (T) Dated 26.07.2018 and No. J-13012/03/2018-IA.1 (T)

15.01.2019.

[he Consentee shall comply with the provisions of the Environment (Protection) Act, 1986, as
d to date and Rules made thereunder including following Rules :

d Waste Management Rules, 2016, as amended to date.

n and Demolition Waste Management Rules, 2016, as amended io date.

ONSITue ‘3(

{H?x



8. The Consentee shall comply with the other applicable prescribed standards of Effluent / Emissio
as mentioned in the Environment (Protection) Act, 1986, as amended to date and the various Ry
made thereunder.

9. The Consentee shall display the Name of the Facility, "‘k(ixjfub\ Name of the Directors/ Plant
Incharge etc, Contact Phone No(s) and its Activities /Processes/ Products ete, on a Display Board to
be placed / fixed at the main gate of the unit,

10. The Consentee shall ensure that processing of Municipal Solid Waste will be done using RDF
combustion based Reciprocating Grate Technology as mentioned in the Environmental Clearance
of MoEF&CC for the proposed Waste to Energy Plant

11. The Consentee shall install and maintain the Radioactive Sensors before the entry points / Area of
Waste to Energy Plant to detect any Radio Active material in the incoming Municipal Waste to the
Facility.

12. The Consentee shall use only Approved Fuel as per the Notification of Delhi Pollution Control
Committee Dated 29.06.2018.

13. The Consentee shall install adequate Air Pollution Control Devices [ Hig
Precipitators (ESPs) / Bag House with PTFE or Equivalent Fabric Fi ters) ? as mmtim ed i
Environmental Clearance given by MoEF & CC vide letter dated 15.01.2019 to ensure that fiue
gases / emissions from the Boilers / Waste to Energy Plant meet the Prescribed Standards as
mentioned at Annexure - L

14. The Consentee shall install Online Continuous Emission Monitoring System (QCEMBS) for stack
emissions as per the guidelines/ norms of CPCB and the real time data of OCEMS ‘h il be
transferred to the servers of CPCB & DPCC. The Real Time Moni itoring Data of OCEMS shall also
be displayed at the gate of the facility. Calibration of the OCEMS shall be cartied out once in 15
days as per the Guidelines / Protocols of CPCB.

15. The Consentee shall ensure that OCEMS data shall be cross-checked with manual monitori
validate the OCEMS results.

16. One No of Stack with minimum height of 60 Meters above the Ground Level shall be provided foi
the emissions from the Boiler. No Bypass Stack/ Arrangement shall be provided for discharge of
Emissions. .

17. The Consentee shall provide and maintain safe & easy accessible Ladders, Platforms, Po
other Facilities as per the CPCB guidelines, for conducting the monitoring of Emissions
Stack.,

18. Records /Logbook shall be mainiained for the operation of the Air Pollution Control Devic
shall be produced during the inspection of DPCC official (s)

19. The Consentee shall take all the required measures in éhe RDF Plant to contrel the &
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(iii) The Plastic Waste Management Rules, 2016, as amended to date,
(iv) The Hazardous and Other Wastes (Management and Transhou
as amended to date,

(VE-Waste (’%amaamcm) Rules, 2016, as amended to date.
(v)The Batteries (Management and Handling) Rules, 2001, as amended to date,

(vi) The Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as
date,

All such wastes generated from the facillity will be managed zmafz. handled as per the
the said Rules and will be disposed only through the Recycler / Reprocessor /Authorized A

for such wastes, authorized by MOBEF&CC/Central Pu!}mzxm Control Board / State Po 3 o1
Control Board/Committee/ DPCC.

gmissions.
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Consentee shall provide adequate Dust Extraction System such as Cyclones/ Bag Filters/Water
 System in Dusty areas such as ash handling points, Transfer areas and other vulnerable dusty
along with an Environment friendly Sludge Disposal System.

“onsentee shall ensure proper channelization / control system for fugitive emissions generated

from the various activities / processes and maintain good housekeeping practices so as to maintain

clean and safe environment in and around the premises of the facility.

2. Fly Ash and Bettom Ash shall be collected in Dry form and storage facility shall be provided. The

Consentee shall transport Fly Ash/ Bottom Ash /Inert materials in a properly covered vehicles and

ensure that no fugitive emission occurs in the air either during loading, Unloading and

transportation. No ash shall be disposed of in low lying areas.

The Consentee shall ensure that Waste 1o be incinerated shall not be chemically treated with any

chlorinated disinfectants and there is no incineration of chlorinated plastics. All the facilities in twin

chamber incinerators shall be designed to achieve a minimum temperature of 950 Degree

Centigrade in secondary combustion chamber and with a gas residence time in secondary

combustion chamber not less than 2 (two) seconds. Incineration plant shall be operated (combustion

chambers) with such temperature, retention time and turbulence, as to achieve total Organic Carbon

(TOC) content in the siag and bottom ash less than 3%, or the loss on ignition is less than 5% of the

dry weight. The CO2 concentration in tail gas shall not be more than 7%.

4. Odour from the plant site shall be managed as per guidelines of the CPCB issued from time to time,

3 > Consentee shall adhere to the methodology as mentioned in Consent Application for disposal

of waste processing rejects (quantity and quality) strictly.

246, The Consentee shall set up Continuous Ambient Air Quality Monitoring Stations (CAAQMS) for

the ;:}i-f:su";izfzfé parameters as mentioned in the Notification of MoEF& CC Dated 16.01.2009 within

es at strategic locations in consultation with DPCC. Calibration of CAAQMS shall be

d out as per the Guidelines/ Protocols of CPCB.

27. The ( onsentee shall use the treated sewage water from the nearby Sewage Treatment Plant (STP)
{-(‘z%:‘zﬂz STP) of Delhi Jal Board for operational process requirements / various activities in the
Waste to Energy Plant except for drinking purpose.

8. The Conmzﬂ:@e shall provide and maintain separate drainage system for collection of trade

{Leachate etc.) and sewage effluents. Terminal manholes shall be provided at the end of collection
gystem.

o

The Consentee shall ensure proper lining at the walls and base of waste storage/ handling area with
unpermeable material for leachate containment in order to avoid contamination of ground water

through seepage and comply with the Guidelines of CPCB issued in this regard.

30. The Consentee shall install Evaporator and related systems for the treatment of Leachate and shall
properly operate and maintain the system to meet the condition of Zero Liquid Discharge (ZLD).
Flow nmiuf\ / suitable flow measuring devices shall be provided and maintained to measure the

{ Leachate generation. No bypass (pipe/ drain) shall be provided for the discharge of

The ’fegaa,r;asa after processing in Evaporator shall be used / recycled by the unit. In any

the ireated leachate discharge from the unit shall be in accordance with the prescribed
standards for treated Leachate mentioned at Annexure -I1.

31, Records/ Log book shall be maintained for the operation of the Evaporator; Leachate generated,
processed and used / recycled and shall be produced during the inspection of DPCC official(s).

2. The Consentee shall provide Effluent Treatment Plant (ETP) / Sewage Treatment Plant (STP) of

3 K LD capacity to treat the incoming treated sewage from the Sewage Treatment Plant of Delhi

Jal Board and effluent generated from other sources in the facility and meet the prescribed

ds al Annexure-1L ‘\45%\\%

i 4
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33. The treated effluents conforming to the prescribed standards only shall be recirculated and veused
within the plant. Arrangements shall be made that effluents and storm water do not get mi
treated sewage shall be used for raising Green Belt/ Plantation,

34. There shall be no sewage effluent discharge from the premises of facility,

35. There shall be no discharge of Leachate or any other trade effluent from the faci §ﬁ;

36. The Consentee shall make all efforts to minimize the effluent quantity and reuse/ recycle the treate
effluent within premises of the facility. .

37. The Consentee shall install Online Continuous Effluent Monitoring System (OCEMS) for the
treated effluent from ETP/ STP as per the guidelines / norms of CPCB and the real-time data shall
be transferred to the servers of CPCB and DPCC. Calibration of OCEMS shall be carried cut once
in 15 days as per the guidelines / Protocols of CPCB. The Consentee shall ensure that online data of
OCEMS shall be cross-checked with manual monitoring to validate the OCEMS resulis.

38. A well designed Rain Water Harvesting System (RWHS) shall be put in place within Six months,

which shall comprise of Rain Water Collection from the built up and detailed record kept of the
quantity of water harvested every year and its use.

39. The Consentee shall install CCTV cameras at various locations to menitor the activities and
maintain their proper functioning.

40. Regular Monitoring of Ambient Air ground level concentration of SOz, NOx, PMy s & PMyp and Hg
shall be carried out in the impact zone and records maintained, If at any stage these levels are found
to exceed the prescribed limits, necessary control measures shall be provided immediately. The
location of the monitoring shall be decided in consultation with DPCC.

41, The criteria pollutants levels mainly SPM, RSPM (PM 25 & PM 10). 8O, NOy (ambient levels as
well as stack emission) shall be displayed at a convenient location near the main gate of the facility
in the public domain.

42. The Consentee shall comply with the noise standards laid down vide Gazette Notific cation of
Ministry of Environment and ForestMOEF), Government of India Dated 17.052002 &
12.07.2004, as amended to date, for the Diesel Generator Set(s) and shall also comply with the
Emission Standards prescribed for Diesel Engines [(Engine rating more than 0.8 MW) for Power
Plant, Generator Set applications and other requirements], if any, as per the Gazette Notification of
MOEF, Dated 09.07.2002, as amended to date.

Stack Height for sets (Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall be
maximum of following:
()Minimum 6 meter above the building where generator set is installed
(i1) 30 meter
(ii1)14(Q)0.3

Q- Total SO, emission from the plant in kg/hr and for other DG Set(s) ( upto 0.8 MW) stack
height shall be as per the following formula,

H=h+02VKVA

H- Total Height of stack in meter, h = Height of the building in meters where the Generator
Set is installed, KVA - Total Generator capacity of the set in KVA.

43. The Consentee shall install one DG Set of 750 KVA capacity with proper Acoustic Enclosure and
provide adequate stack height for DG Set to meet the prescribed standards/ norms as mentioned
above. The Consentee shall not operate the DG Set(s) till compliance of the preseribed
norms/standards for DG Sets.

44. The Consentee shall take adequate measures for control of noise level, from its own sources within
the premises in respect of noise, to less than 75 dB (A) Leq during day time and 70 dB ( A) Leg
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time to meet the prescribed ambient noise standards. Day time is reckoned between to
10 PM and night time reckoned between 10 PM to 6 AM.

. ~,c:xfxf;é ernanating from turbines shall be so controlled such that the noise in work zone shall be
o 85 db (A) from source. For people working in the high noise area, requisite personal
equipment like earplug / ear muffs ete. shall be provided. Workers engaged in noisy
such as turbine area, air compressors etc. shall be periodically examined to mamntain
andiometric record and for treatment for any hearing loss including shifiing to non-noisy / less

5Y areas.

45 The Consentee shall obtain permission from Delhi Jal Board, for ground water extraction, if any, as
¢ various orders / Notifications of Govt. of NCT of Delhi,

snitee shall commence the ground water quality monitoring activity prior to the operation
ty and continue on long term basis as per the conditions of Environmental Clearance.

he Consentee shall adopt and implement adequate safeguards to avoid any contamination of
ce as well as ground as specified in the standards specified in the Act/ Rules.

Creen Belt shall be provided as per the condition of Environmental Clearance given by MoEF &
> letter dated 26.07.2018.

“onsentee shall set up a separate Environmental Management Cell and formulate a well laid
orate Eano'ﬁmsm “cﬁzcy & idemify 'md d&sigmie responsibla officers a’t all leveis of it%

the

tacy

nial u carance and otim pp}imabin Emzmimmzml Laws and Regulaﬁons.

all take adequate measures to minimize overland surface water flow (especially

eason} in J.H(i ar mmd the piam mi@

Consentee shall provide factlity of weighbridges at the entry point / area of Waste to Energy

¢ and maintain Records / Log Book of Municipal Solid Waste Received, Treated, Electricity
i\,,Y{i}Efﬁi‘E}ii}%ﬁg g

The (.i'ﬁi”z%""‘(}’”«((}ti shall dispose the Non-Combustible Waste and rejects at the Engineered Secured
! site as per the Solid Waste Management Rules 2016,

55 The C;:.:s sentee ~ha | make necessary arrangements for First Aild and sanitation for the drivers and
ather contract workers dux‘mg construction phase.

The Consentee shall have / arrange for the monitoring of the health of sanitary and other workers
ngaged in the plant. Annual medical examination and monitoring of the health of sanitary and
shall be carried out and appropriate health education and free medical treatment ( if it
ness is occupation related ) shall be given to the sanitary and other workers. This
: m*k to be prominence apart from employing skilled experienced technicians/

ing bgf»h 4 ﬁpham and utilizing aezﬁiﬁed he-mdiing eqaipmem’s

hw f!,x
{.:

submit the ground water monitoring reports to Central Ground Water Board

w Delhi on regular bases at least once in a year for assessment.

make suitable arrangement {o ensure that the fly ash & the bottom ash from

ated after combustion in the boiler shall be utilized for manufacturing the
v Ash Brick ste. ag mentioned in the Environmental Clearance

1 * get the samples of fly ash as well as bottom ash tested to know the composition

dd zspu% of as per ‘i%z:; aprizw%ﬂt‘:}? ules,

e o 5
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62. The Consentee shall inform Delhi Pollution Control Committes in advance for shutdown of the
plant for maintenance or any other reasons thereof,

63. The Consentee shall provide proper preventing and protecting measures for the entry of sirav
animals and unauthorized person.

64, The Consentee shall provide inspection facility to monitor wastes brought in for treatment, office
facility for record keeping and shelter for keeping equipment and machinery including pollution
monitoring equipment.

65. The Consentee shall provide approach and other internal voads for free movenient of vehicle znd
other machinery at the Plant site.

66. The Consentee shall provide proper diversion of storm water drains to minimize leachate generation
and prevent pollution of surface water and also for avoiding flooding amd creation of marshy
condition.

67. Before operation of the Waste to Energy Plant the Consentee shall ensure the following :

Transportation does not lead to RSPM increase from road/ garbage.

ii. There is adequate facility for handling and storage of flue gas treatment (FGT) residues a
bottom ash etc.

ili. Facility for handling, storage/ disposal of ETP/STP sludge is provided.

iv. Site safety and emergency plans as per various industrial laws

v. Parking facility for the vehicles.

68. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of
Industries (Annexure ~7, 11T of MPD -2021) which are prohibited in National Capital Territory of
Delhi, as per Master Plan of Delhi.

69. The Consentee shall submit Environment statement for each financial vear ending 31% March in
Form-V to DPCC.

70. The Consent to Establish is valid subject to the fulfillment of all the other statutory requirements in
other Laws / Acts/ Rules as applicable.

71. The Consentee shall apply fresh for revision/ grant of consent in case of any change in the project
profile/ process/ products etc. or any deviation from the submitted information to Delhi Pollution
Control Committee.

72. The Consent is granted to aforesaid facility to ensure control of poliution but not in violation of
other laws and statutory provisions.

73. The Consentee shall submit application for Consent to Operate under the Air and Water Acts along
with requisite Consent Fee and required Documents 60 days before the date of the commissioning
of the Waste to Energy Plant.

74. In case of failure to comply with any of the Consent conditions as mentioned above the Consent to
Establish issued shall automatically stand revoked without any Notice in this regard.

Notwithstanding anything contained in this Consent to Establish Order the Delhi Pollution Control
Committee, hereby reserves to it rights and powers under section 6 of the Air (Prevention and
Control of Pollution) Act, 1981, as amended to date and under section 27(2) of the Water (Prevention
and Control of Pollution) Act, 1974, as amended to date, to review any one / or all the conditions
imposed here in above and to make such variation as deemed fit for the purpose of these Acts by the
Delhi Pollution Control Committee.

This issues in view of the office order F.No. DPCC/AT/EODB/2015/627-641 Dated 12.04.2016 &
subsequent orders issued in this regard and as per the decisions taken by the Committee for 11 (a)
Category cases headed by Chairman, Delhi Pollution Control Commitiee.

s
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Annexure- [

d Standards for Emission from Inecinerator of Municipal Waste to Energy

Plants in Delhi

{As decided in the meeting of CPCHB, DPCC and Deptt. of Environment, Govt. of NCT of Delhi
held on 29.07.2016 )

S| Parameters Emission Standards
} (1) @) 3)
i Particulates 30 mg/Nm’ Standard refers to half hourly average value
| 2 HCl 50 mg/Nm’ Standard refers to half hourly average value
| 3 502 100 mg/Nm Standard refers to half hourly average value
N CO 100 mg/Nm” Standard refers to half hourly average value
! ‘ 50 mg/Nm’ Standard refers to daily average value
| 5. | Total Organic Carbon 20 mg/Nm’ Standard refers to half howly average value
- |
| HF 0.5 mg/Nm® Standard refers to half howrly average value
7. l NOx (NO and NO2 350 mg/Nm’ Standard refers to half hourly average value
- expressed as NO2 )

TRy

Total dioxins and furans

).1 ng TEQ/Nm”

Standard refers to 6-8 hours sampling,
Please refer guidelines for 17 concerned
congeners for toxic equivalence values to
arrive at total toxic equivalence.

+ Th + their compounds

M

0.05 mg/Nm”

Standard refers to sampling time anywhere
between 30 minutes and 8 hours.

10. | H g and its compounds 0.02 mg/Nm’ Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
i, |Sb+As+Pb+Cr+Co+ 0.5 mg/Nm> Standard refers to sampling time anywhere
i | Cu+ Mn+ Ni+V + their between 30 minutes and 8 hours.
') compounds
12, | Pb 0.1 mg/Nm’ Standard refers to sampling time anywhere

between 30 minutes and 8 hours,

Note.- All values corrected to 11% oxygen on a dry basis.

o

ol %ﬁ@

DEEPAK KR. BINGH
Senior Eavironment Engincer
Dethi Pollution Contrel Commities
4th & 3th Floor, ISBT Building,
Kashmere Gate, New Delhi-110006
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Annexure- 11

Standards for Treated Leachates and ETP / STP to be met / Complied by

Municipal Waste fo Energy Plants.

[

S.No. Parameter Standards
B Suspended Solids, mg/l, max Not to Exceed 100
2. Ol and Grease, mg/l, max Not to Exceed 10
i Dissolved Solids (inorganic) mg/l, max. Not to Exceed 2100
4. pH value 5510 9.0
5. Ammonical Nitrogen (as N), mg/l, max. Not to Exceed 50
6. Total Kjeldah! Nitrogen (as N), mg/l, max., Not to Exceed 100
¥ Biochemical Oxygen Demand (3 days st Not to Exceed 30

27 9C) max.(mg/)
8. Chemical Oxygen Demand, mg/l, max. Not to Exceed 250
9. Arsenic (as As), mg/l, max Not to Exceed 0.2

10. Mercury (as Hg), mg/l, max Not to Exceed 0.01
il Lead (as Pb), mg/l, max Not to Exceed 0.1
12. Cadmium (as Cd), mg/l, max Not to Exceed 2.0
13, Total Chromium (as Cr), mg/l, max. Not to Excesd 2.0
14. Copper (as Cu), mg/l, max. Not to Exceed 3.0
i3, Zinc (as Zn), mg/l, max. Not to Exceed 50
16. Nickel (as Ni), mg/l, max Not to Exceed 3.0
i7. Cyanide (as Cl\i), mg/l, max. Not to Exceed 0.2
18. Chloride (as Cl), mg/l, max. Not to Exceed 1000
2. Fluoride (as F), mg/l, max Not to Exceed 2.0
20. Phenolic compounds (as C6H50H) mg/l, max. Not to Exceed 1.0

£
3
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By Speed Post / Email h
" DELHI POLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
5 FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006
visit us at : hitp://dpee.delbigovinicin S

File No. DPCC/WMC-H /Tehkhand -WTE /2018/ 553+5- 53%3 Dated:o9~-02-207)

.
140,

WMi/s Tehkband Waste to Electricity Project Lad,
Adjacent DTC Tehkhand Depot,

Maa Anadmai Marg, Tehkhand,

New Delhi-110020

Subieet: Exicnsion of Consent to Establish u/s 21 of the Air (Prevention & Control of Pollution) Aet,
1981 and u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 to M/
Teblkhnnd Waste to Eleetricity Project Ltd.

Sir,

This has reference to your Application (1D 5328318) for extension of Consent to Establish u/s 21 of
the Alr (Prevention & Control of Pollution) Act, 1981 and u/s 25/26 of the Water (Prevention & Control of
Pollution} Act, 1974, submitted to this office through online on 25.01.2021 & hard copy on 01.02.2021 along
with Consent Fee for One year,

As decided by the Competent Authority in DPCC, Consent to Establish issued by DPCC {F. Ne.
DPCCIWMC-1/ Tehkhand-WTE/2018/3090 Dated 31.01.2020) u/s 21 of the Air (Prevention & Control of
ny Act, 1981 and w/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, to M/s
Tehkhand Waste to Electricity Project Ltd., Adjacent DTC Tehkhand Depot, Maa Anadmai Marg, Tebkhand,
New Delhi-110020, is here by extended for one year period with validity up to 25.02.2022 for the activity of

ssing and Disposal of Municipal Solid Waste & Electricity Generation (Waste to Energy Plant), Solid
¢ Processing Capaeity- 2000 Tons/day (2000 TPD+20%), Electricity Generation Capacity - 25 MW (25
#15%). The Terms & Conditions and Prescribed Standards of the Consent to Establish issued vide
zbovementioned Consent Order dated 31.01.2020 will remain same.

This issues with the approval of the Competent Authority in DPCC.,

Yours faithfully,

O@,\}\%‘L{ \%“

(D.K. Singh)
Addl. Director, WMC-1I

. The Commissioner, South Delhi Municipal Corporation, 9% Floor, Dr 8PM Civie Centre, JLN Marg,
New Delhi- 110002

2. The Member Secretary, DPCC

Y

22
o ¥4y

(D.K. Singh)
Addl. Director, WMC-11
D. K. Siangh

Additional Direcior
Deinl Pollution Control 0,

- dth & 5th Floor, 1.§.8 7 Baiédz‘n;
Rashiners Gatg, Dei-tyo00s
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DELHI POLLUTION CONTROL COMMITTER
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELY
&th FLOOR, ISBT BUILDIN G, KASHMERE GATE, DELHI-11000

visit ns at 2 hitn://dnee delhiosavt nic in

F. No. DPCC/WMC-I1 /Teh khand-WTE/2018/ A9F0- Byt
To

7
st

p

[ ¢

M/s Tehkhand Waste to Electricity Project Ltd.
Adjacent DTC Tehkhand Depot,

Maa Anadmai Marg, Tehkhand,

New Delhi-110020

Subject: Extension of Consent to Establish w/s 21 of the Air (P
Act, 1981 and u/s 25/26 of the Water (Prevention &
M/s Tehkhand Waste to Electricity Project Ltd.

revention & Control of Pollu tion)
Control of Pollution) Act, 1974 to

Sir,

This has reference to vour Application (ID 6980748) for extension of Consent 1o Establ
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 and w/s 25/26 of the Water (Prevention
& Control of Pollution) Act, 1974, submitted to this office through online on 23.12.2021 & hard copy
on 01.02.2022 along with Consent Fee for One year,

ish

As decided by the Competent Authority in DPCC, Consent to Establish was iszued by DPCC vide
letter F. No. DPCC/WMC-TI/T ehkhand-WTE/2018/3090 Dated 31.01.2020 for one year and extended
for one year period with validity up to 25.02.2022 vide letter F. No. DPCC/WMC-I/Tehkhand-
WTE/2018/5375-5377 Dated 09.02.2021 u/s 21 of the Air (Prevention & Control of Pollution) Act,
1981 and w/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, to M/s, Tehkhand
Waste to Electricity Project Lid., Adjacent DTC Tehkhand Depot, Maa Anadmai Marg, Tehkhand,
New Delhi-110020, is here by further extended for one year period with validity up to 25.02.2023 for
the activity of Processing and Disposal of Municipal Solid Waste & Electricity Generation (Waste o
Energy Plant), Solid Waste Processing Capacity- 2000 Tons/day (2000 TPD+20%), Electricity
Generation Capacity -25 MW (25 MW +15%). The Terms & Conditions and Prescribed Standards of
the Consent to Establish issued vide said Consent Order dated 31.01.2020 will remain same,

This issues with the approval of the Competent Authority in DPCC.

Yours faithfully,

w&u%&t&«%

DK Sis;g?;}:’
Sr. Env. Engineer, WMC-11

Copy to:

I, The Commissioner, South Delhi Munici pal Corporation, 9th Floor, Dr SPM Civie Centre,
JLN Marg,
2. The Member Secretary, DPCC

Sr. Env. Engineer, WMC-!

Dated: [5-02- 20922
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Vaste Management Rules, 2016, as amended to date,

i ement and Transboundary Movement) Rules, 2014,

and Other' Wastes (Manag

o
':_;’
wbw
o
1)

anagement) Rules, 2016, as amended to date.
es (Management and Handling) Rules, 2001, as amended to date,
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to

will be managed and handled as per the pm»\f‘siens of
cough the Recycler / Reprocessor /Authorized Agenci
Cfﬁwirai Pollution Control Board / State ?aﬁatie

8. nply with the other a.pplf aa%}k: prescribed standards of Efffuent / Bmissions
nvironment (Protection) Act, 1986, as amended to date and the various Rules
9. The Consentee shall dis iav the Name of the Facility, Address, Name of the Directors/ Plant

No(s) and its Activities /Processes/ Products ete, on a Diss play Board to
be main gate of the L‘zﬁ

x

},Qw&*é Waste to Fn\(rwy Plant .

install and maintain the Radioactive Sensors before the entry points / Area of
Plant to detect any Radic Active material in the i incoming Municipal Waste {0 the

i¢ 10 Ins
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§ per the Notification of Delhi Pollution Control

quate Alr Follution Control Devices | High Efficiency Eleclrostatic
ouse with PTFE or Equivalent Fabric Filters) 1 as mentioned in
by 3"%{3}:‘2‘ & CC vide letter dated 15.01.2019 to ensure that fue
ilers / Waste to Energy Plant meet the Prescribed Standards as
Z@Ei xm{aia Online Continuous Emission Monitoring System (OCEMS) for stack
v the gnidelines/ norms of CPCB and the real time dats of OCEMS shall be
TVers cf {Z?i‘f B s& E}? C Thc Re ai T ime Mﬁ‘fﬁi{}ﬁﬁﬁ‘ Data of OCEMS shall zlso
VIS shall be carried out once in 15

re that {Z‘;Ci:,ﬁﬁf::; L&m
{ Lf’ig ,g.n:;!?%?

shall be oro

ss-checked with manual monitoring to

ve the Ground Level shall be provided fo
sement shall be provided for discharge {“}f
hall provide and maintain safs & casy accessible Ladders, Platforms, Ports and

b2ig(%3

ver the CPCB gmé ines, for conducting the monitoring of Emissions from the

zined for the operation of the Alr Pollution Control Devices and

STWEIFAES
AU OF

ficial (s

w!’

“,,v‘“'a.

‘“11 Vi

156 2}- 9 Cornd - Pansxur



e

20,

Z1

I
0

29.

[

32,

. Fly Ash and Bottom Ash shall be collected in I Dty form and sto;

. The Consentee shall use the treated sewage water from the nearb ;; Sewage Tr

. The Consentee shall provide and maintain separaie draing

. The Consentee shall install Evaporator and related systems for the treatment of Leachate and

. Records/ Log book shall be maintained for the operation Qi the E

157 21

The Consentee shail provide adequate Dust Bxtraction Sysiem s

uch as Cyclones/
Spray System in Dusty areas such as ash b andling p

ints, Transfer areas and other valnerabie

areas along with an Environment friendly Sludge I mmmai Syatem,

o

The Consentee shall ensure proper channelization / contr
from the various activities / processes and maintain ge «::vi:l
clean and safe environment in and around the premises of

Consentee shall transport Fly Ash/ Bottom Ash /nert materials in a 1
ensure that no fugitive emission occcurs in the aiy gither {%.zmgzg; oz
transportation. No ash shall be disposed of in low lying arveas,

f e

The Consentee shall ensure that Waste to be incinerated shall not be chemically reate

chlorinated disinfectants and there is no incineration of chlorinated ;ﬁw 5 A
chamber incinerators shell be designed to ashiove 3

L0251 é}’im b AL Y

propaetiy ¢

Centigrade in secondary combustion chamber and with 2 gas :e‘cf:ai{fetm:é‘;

combustion chamber not less than 2 (fwo) seconds. Incineration plant shall be operated (comh
chambers) with such temperature, retention time and tur bulence, as to achieve total Organic Carbon
(TOC) content in the slag and bottorn ash Iess than 3%, or the loss on ignition is less than 5% of {i

dry weight. The CO2 concentration in tail gas shall not be more than 7%,

time in second

v

. Odour from the plant site shall b‘;‘; managed as per guidelines ei’ ﬂm CPCB
. The Consentee shall adhere to the methodology as mentionsd
‘of waste processing rejects (quantity and guality) strictly,

. The Consentee shall set up Continuous Ambient Air Quality Mo fu.,zmsa ‘Si*&iwr (s

CPCB izsued from time 1o fime,

n Coasent Application for di

e

the prescribed parameters as mentioned in the Notification of MoBF& ated 1
the premises at strategic locations in consultation with DPCC. Calibration nf {3 AQ
carried out as per the Guidelines/ Protocols of CPCR

da

5% Hoamt £
Vel LYeY i}%”iwi”“ ? &l

{Okhla STP) of Delhi Jal Board for operational DroCess requirer
Waste to Energy Plant except for drinking 1 purpose

RS

288 wa%‘:*l for coliection of
be

& provides

{Leachate etc.) and sewage effluents. Terminal manholes shall
system,

The Consentee shall ensure proper lining at the walls and base of wasta sto rage/ }:;:w:,n«:}_%i_z‘zsz
impermeable material for leachate containment in order to avoid contamination o
through seepage and comply with the Guidelines of CPCR issued in this regard.

ok,

o
2
<4
4
Loix
i
bedy
)

properly operate and maintain the system to meet the mmﬂ;rm of Zero Liquid Discharge
Flow meters / suitable flow measuring devices shal] be provided and fmu;aihu,»,i 01
quantity of Leachate generation. No bypass (pipe/ drain) s}mﬁ be provided for the disc
ieachate. The leachate afier processing in Bvaporator shall be used / recycled by the unit. Tn any
case the treated leachate discharge from the unit shall be in accordance with the p
standards for treated Leachate mentioned at Annexure -J1.

processed and used / recycled and shall be produced during
The Consentee shall provide Effluent Treatment Plant (ETP) / &
1800 KLD capacity to treat the incoming treated sewage from
Jal Board and effluent generated from other sources in the facility and
Standards at Annexure-1L
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a effluents conforming to the prescribed standards only shall be recirculated and reused
il Arrangements shall be made that effluents and storm water do not get mixed. The
ewage shall be used for raising Green Belt/ Plantation.
xall be no sewage effluent discharge from the premises of facility.
L be no discharge of Leachate or any other trade effluent from the facility.

tee shall make all efforts to minimize the effluent quantity and reuse/ recycle the treated
thin premises of the facility.

consentee shall install Online Continuous Effluent Monitoring System (OCEMS) for the
freated effluent from ETP/ STP as per the guidelines / norms of CPCB and the real-time data shall
be transferred to the servers of CPCB and DPCC. Calibration of OCEMS shall be carried out once
as per the guidelines / Protocels of CPCB.The Consentee shall ensure that online data of
i be cross-checked with manual monitoring to validate the OCEMS results.
oll designed Rain Water Harvesting System (RWHS) shall be put in place within Six months,
shall comprise of Rain Water Collection from the built up and detailed record kept of the
v of water harvested every year and its use,
¢ Consentee shall install CCTV cameras at various locations to monitor the activities and
maintain their proper functioning.
: p 'Mmimrmg of Ambient Alr ground level concentration of 8O;, NOx, PMys & PM,g and Hg
oe carried out in the impact zone and records maintained. If at any stage these levels are found
& p prescribed limits, necessary control measures shall be provided immediately. The
he monitoring shall be decided in consultation with DPCC.
The criteria i}OiizR%"i’% levels mainly SPM, RSPM (PM 25 & PM 15), 80,5, NOx {ambient levels as
weil as stack emission) shall b@ displayed at a convenient location near the main gate of the facility
in the :‘@ui ic domain,

i

inistry of Environment and Forest(MOEF), Government of India Dated 17.052002 &
as amended fo date, for the Diesel Generator Set(s) and shall also comply with the
dards prescribed for Diesel Engines [(Engine rating more than 0.8 MW) for Power

rator Set applications and other requirements], if any, as per the Gazette Notification of
108.07.2002, as amended to dale,

I 50 emission from the plant in kg/hr and for other DG Set(s) ( upto 0.8 MW) stack
a ¢ following formula,

h = E’*‘*ig’m of the building in meters where the Generaior
y of the set in KVA.

.5(‘? KV A capacity with proper Acoustic Enclosure and
el 1o meet the preseribed standards/ norms g3 mentioned
the DG Set(s)y il compliance of the prescribed
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62. The Consentes shall inform Delhi p

1 Pollution Control

plant for maintenance or any other reasons thereof,

63. The Consentee shall provide proper preventing and protec
animals and unauthorized person.

64. The Consentee shall provide inspection fecility to monitor wastes brought in for treamm
facility for record keeping and shelter for k
monitoring equipment.

65. The Consentee shall provide approach
other machinery at the Plant sijte,

66. The Consentes shall provide proper diversion of storm w
and prevent poliution of surface water and also f
condition,

67. Before operation of the Waste to Energy Plant the Consentes shall ensur

1. Transportation does not lead to RSPM increass frora road/ garbage.

ii. There is adequate facility for handling and storage of
bottom ash ete,

iii. Facility for handling, storage/ disposal of BTP/STP o udge is provided.
iv. Site safety and emergency plans as per various indus
v. Patking facility for the vehicles.

63. The Consentee shall net carry out any activity falling under the |
Industries (Annexure 7, I of MPD -2021) which 2 i
Delhi, as per Master Plan of Delhi.

69. The Consentee shall submit B

s E 1oy
nen:, o

eeping equipment and machinery inchy

and other intemal r0ads for free movement of vehi

ater drains to minimize leachate

1

Iso for avoiding flooding and creatio:
e the following ;

flye one + g g
IS gas treatment

trial lawe

(R

s o~ g gw 5 . *3 % BE
savironment statement for sach finan el year ending 31
Form-V to DPCC,

70. The Consent to Establish is valid subject to the fuls
other Laws / Acts/ Rules as applicable,
71, The Consentee shall apply fresh for revision/ grant of consent in case of any char

profile/ process/ produets ete. or any deviation from the submitted information to Delhi P
Control Commitiee.

72. The Cansent is granted 1o aforesaid facility o ensure control of pollution but not in vi
other laws and statutory provisions.
73. The Consentee shall submit application for Consent to Operate under the Air and Water Acts alo
with requisite Consent Fee and required Documents 60 days before the date of the comemiss]
of the Waste to Fnergy Plant.
74, In case of failure to comply with any of the Consent conditions as mentioned above the Consent to
Establish issued shall automatically stand revoked without any Notice in this regard.
Notwithstanding anything contained in
Commitiee, hereby reserves to it rights and powers under section & of the 4
Control of Poltution) Act, 1981, as amended to date and under section 27 (@) of the Water (Pr
and Control of Pollution) Act, 1974, as amended to date, to review any
imposed here in above and to make such variation as deemed fit for the purpose of these
Delhi Pollution Control Committee,
This issues in view of the office order F.No. DPCCATEODR/Z015/6;
subsequent orders issued in this regard and as per the decisiong
Category cases headed by Chairman, Delhi Pollution Cx

this Consent to Establish Order th

- O

- / bl
one / or all
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R WS

3




160 z7 | Cend- Ponrure -1

Annexure- 1

Bmission from Incinerator of Municipal Waste to Energy
Plants in Delhi

eting of CPCB, DPCC and Deptt. of Environment, Gove. of NCT of Delhi

held on 29.07.2816)
Emission Stapdards
3 (3

. ¥ 30 mg/Nm Standard refers to half hourly average value
; | 50 mg/Nm’ Standard refers to half howly average vaiue
-1 [ 100 mg/Nm Standard refers to half hourly average value
4. 1 €0 700 mg/Nm® | Standard refers to half hourly average value

50 mg/Nm’ Standard refers to daily average value
20 mg/Nnr Standard refers to half hourly average value
- 05 mg/Nm’ Standard refers to half hourly average vaiue

350 mg/Nm® | Standard refers to half hourly average value

0.1 ng TEQ/MNm® | Standard refers to 6-8 hours sampling.
Please refer guidelines for 17 concerned

: congeners for toxic equivalence values to
arrive at total toxic equivalence.

‘, {d + Th + their compounds 0.05 mg/Nm® | Standard refers to sampling time anywhere
L s between 30 minuies and § hours.

0. | Hg and its compounds | 0.02 mg/MNm’ Standard refers to sampling time anywhere
between 30 minutes and 8 hours,

|11, | Sb+As+Pb+Cre Lot 0.5 mg/Nnw Standard refors to sampling time anywhere
f;'iz:; + Mn+Ni+V +their between 30 minutes and § hours.

e -Lu IREE k‘ig

0.1 mg/Nny | Standard refers to sampling time anywhers
between 30 minutes and 8 hours.
corrected 1o 11% oxygen on a dry basis.
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DEERAK KR, BINGH
Senior &rvirsamez % Englocsr
Tyethi Poltution Control Commities
4th & 5 i%qr, IBBT Building,
K ushrners Gate, New Delhi- 118005
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Municipal Waste to Ene

i

Cord-

Parameter

Suspended Solids, mg/l, max

5.1 - o i) o
Wot 1o Exeeed

ﬁ AR Uy

Oil and Grease, mg/fl, max

Notto Exteed

Total Kjeldahi Nitrogen (as N), mg/i, max.

Not to Exceed

i

Dissolved Solids (inorganic) mg/l, max. Not to Exceed 2100 ‘

4. pH value S5 00
* Ammonical Nitrogen (as N), mg/l, max. Not to Bxceed 50
6. }

Biochemical Oxygen Dernand (3 days at
27 °C) max.(mg/!)

Not to Excesad

Total Chromium (as Cr), mg/l, max.

|
3. Chemical Oxygen Demand, mg/l, max. Not to Exceed 250 '
9, Arsenic (as Ag), mg/l, max Not 1o Exceed 0.2
10. Mercury (as Hg), mg/l, max | Notto Exceed 0.01

11 Lead (as Pb), mg/l, max Not to Bxceed 0.1 |
12 Cadmium (as Cd), mg/l, max Not o Exceed ‘

Copper (as Cu), mg/l, max.

Not to Excesd 3.0 !

et

15. Zine {(as Zn), mg/l, max. Not to Exceed 50 l

16. | Nickel (as Ni), mg/l, max Not to Bxceed 1.0

RE] Cyanide (as CN), mg/l, max. Not to Exceed 0.2 .
18. Chloride {(as CI}), mg/l, max. Not to Exceed 1600

Fluoride (as F), mg/l, max

Not to Exeeed

™3
ot

20.

Phenolic compounds (as C6HSOH) mg/l, m

an

bRe NN

Not to Exceed

o
!
i
i
i
|

>~
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By Speed Post/ Email
DELHI POLLUTION CONTROL COMMITTEE

DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI L ?E

B BLOCK, 3" FLOOR, DELHI IT PARK, SHASTRI PARK, DELHI-53 e ;tm '

visit us at: https://dpee.delhigovtnic.in '

File No. DPCC/WMC-Il/Tehkhand -WTE/2018/ 51-56 Dated: 16.0}.2{}25
CONSENT ORDER

Name of the Unit . Tehkhand Waste to Electricity Project limited

Address . Adjacent to DTC Tehkhand Depot, Maa Anandmai Marg,
Tehkhand, New Delhi-110020.
Consent Order No ¢ DPCC/WMC-11/Tehkhand -WTE/2025 /02

Date of Issue : 10.01.2025 Date of Expiry : 06.10.2029
Product/Activity : Processing and Disposal of Municipal Solid Waste &
Electricity Generation (Waste to Energy Plant).

: [Solid Waste Processing Capacity - 2000Tons /day
Electricity Generation Capacity - 25 MW |
This Consent to Operate is hereby granted under section 21 of the Air (Prevention

& Control of Pollution) Act, 1981 and under section 25/26 of the Water (Prevention
& Contro! of Pollution) Act, 1974 under Red Category.

This Consent to Operate is being granted to the Consentee  with Terms & Conditions
including Prescribed Standards enclosed herewith for compliance.

Enclosure: Terms and Conditions of Consent to Operate.

. b

Env %z’sm}ézcn‘;:ai Engineer Addl. Director
{Verified by) (Issuiné Authority)
D. K. Singh

Additional Director
Delhi Pollution Conlrol Comunities
3rd Floor, DMIRC Building 1T Pask

Shasti Park, Delhi-110053

g w2 F
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Terms and Conditions of Consent to Operate to M/s Tchkhand Waste to Electricity Pre
Limited, Adjacent to DTC Tehkhand Depot, Maa Anandmai Marg, Tehkhand, New Delhi

1. The Consent to Operate is granted for the activity of Processing and Disposal of Municipal Solid Wase
& Electricity Generation (Waste to Energy Plant) with Solid Waste Processing Capacity of 2000 TPD &
Electricity Generation Capacity of 25 MW,

2. The Consent is Activity specific and based on the information provided in the consent application along
with the documents / subsequent documents / information submitted to Delhi Pollution Control

Committee (DPCC). The Consentee shall apply for fresh consent in case of any change in the
activity/manufacturing process.

3. The Consentee shall comply with the conditions of Environmental Clearance issued by the Ministry of
Environment, Forest and Climate Change (MoEF&CC), Govt. of India, vide Environmental Clearance
No. J-13012/12/2017-IA.1 (T) Dated 26.07.2018 and No. J-13012/03/2018-1A.1 (T) Dated 13.01.2019.

4. The Consentee shall display the Name of the Facility along with its Address, Names of the Directors /
Partners ete., Contact Phone No (s) and its Activities / Processes / Products ete., on a Display Board o
be placed / fixed at the main gate of the unit.

5. The Consentee / Facility shall have / take separate Electricity / Power Connection in its name and shall
have / install separate meter in this regard.

6. The Consentee shall obtain permission from Delhi Jal Board, for ground water extraction, if any, as per
the various orders / Notifications of Govt. of NCT of Delhi.

7. The Consentee shall be responsible for the safe and environmentally sound operations of the facility
(Waste to Energy Plant) as per the provisions of Solid Waste Management Rules, 2016, as amended to
date, as per the Guidelines issued by the Central Pollution Control Board (CPCB) from time to time and
the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development
(MoHUA) and updated from time to time,

8. The Consentee shall comply with the provisions of the Environment (Protection) Act, 1986, as amended
to date and Rules made thereunder including following Rules:

(1) Solid Waste Management Rules, 2016, as amended to date.

(it) Construction and Demolition Waste Management Rules, 2016, as amended to date.

(iii) Plastic Waste Management Rules, 2016, as amended to date.

(iv) Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as
amended to date,

(v) E - Waste (Management) Rules, 2022, as amended to date.

(vi) Battery Waste Management Rules, 2022, as amended to date,

(vii)Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date.

{viii} Noise Pollution (Regulations and Control ) Rules, 2000, as amended to date.

All such wastes generated from the facility will be managed and handled as per the provisions of the said
Rules and will be disposed only through the Recycler / Reprocessor /Authorized Agencies for such
wastes, authorized by MOEF&CC / Central Pollution Control Board / State Pollution Control
Board/Committee/ DPCC,

9. The Consentee shall ensure that processing of Municipal Solid Waste is done using RDF combustic
based Ruupromtmﬁ Gmte ’Iechno?ogy as mentioned in the Environmental Clearance n‘»mﬂ
MoEF&CC.

’TL/ 2 \im%‘wﬁ» 555@“1 !
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18. The Consentee shall maintain the [acility of weighbridge and wheel washing at the entry point/ area of
Waste to Energy Plant and maintain Records / Log Book of Municipal Solid Waste Received,
Processed, Electricity Generated, Chemicals used (Activated Carbon, Lime etc.) ete.

11. The Consentze shall maintain the Radicactive Sensors before the entry points / Area of Waste to
Energy Plant to detect any Radio Active material in the incoming Municipal Waste to the Facility.

12, The Consentee shall use only Approved Fuel as per the Notification of Delhi Pollution Control

Committee Dated 29.06.2018 as amended to date.

13, The Consentee having installed Emission Control System (ECS) [High Efficiency Electrostatic
Precipitators (ESPs) / Bag House with Fabric Filters | shall properly operate and maintain the ECS to
meet the prescribed standards as given at Annexure — 1. No Bypass stack/ arrangement shall be
provided. Records fLoghook shall be maintained for the operation of the ECS and shall be produced
during the inspection of DPCC official(s).

4. The Consentee shall run the Plant in Automatic Mode to achieve stable operating conditions within the
design specifications. Control systems should be in such a way that the operational data should be
stored online for at least one year. In case, the control system does not provide enough storage,
external storage facilities shall be set up for long term storage of operational data.

15, The Consentee shall ensure that waste to be incinerated shall not be chemically treated with any
chlorinated disinfectants and there is no incineration of chlorinated plastics. All the facilities in twin

chamber incinerators shall be maintained to achieve a minimum temperature of 950 Degree Centigrade
in secondary combustion chamber and with a gas residence time in secondary combustion chamber not
fess than 2 {two) seconds. Incineration plant shall be operated (combustion chambers) with such
temperature, retention time and turbulence, as to achieve total Organic Carbon (TOC) content in the
slag and bottom ash less than 3%, or the Joss on ignition is less than 5% of the dry weight. The CO2
concentration in tail gas shall not be more than 7%.

16 The ‘"*m'wfntczt: shall ensure arrangement for Interlocking of flue gas treatment system with operation of
incinerator so that whenever Flue Gas Treatment System fails, the plant operations will be shut down,

17. One No of Stack with minimum Height of 60 Meters above the Ground Level shall be maintained for

the discharge of emissions from the Boiler. No Bypass Stack/ Arrangement shall be provided for
discharge of Emissions.

8. The Conseniee shall provide and maintain safe & easy accessible Ladders, Platforms, Ports and other
Facilities as per the CPCB guidelines, for conducting the monitoring of Emissions from the Stack.

19, The Consentee shall ensure proper channelization / control system for fugitive emissions generated
from the various activities { processes including RDF making section and maintain good housekeeping
practices so as to maintain clean and safe environment in and around the premises of the facility.

Zih. The Consentee shall provide adequate Dust Extraction System such as Cyclones / Bag Filters / Water

Spray System in Dusty areas such as ash handling points, Transfer areas and other vulnerable dusty

areas along with an Environment friendly Sludge Disposal System.

tee shall collect the Fly Ash and Bottom A si*; in dry form and storage facility shall be
maintained properly . Fly Ash, Bottom Ash & Inert materials shall be transported in a
covered containers / vehicles within the premises of the Plant and ensure that no fugitive

occurs in the air either during loading, unloading and transportation.

4%7;%4
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22, The Consentee shall provide the facility for Ash utilization and proper digposal of inert material as
mentioned in the Conditions issued by MOET&CC vide letter dated 15.01.2020.

23. The Consentee shall ensure strict compliance of the Directions u/s 5 of the Environment ( Protection)
Act, 1986 read along with Solid Waste Management Rules, 2016 regarding utilization of Ash generated
from Waste to Energy Plants in Delhi issued to the existing operational Waste to Energy Plants in Delhi
i;zcluding Waste to Energy Plant at Tehkhand on 09.12.2024 including directions that Waste to Energy
Plants shall ensure following :

(i) Phasing out of dumping of ash in the Low-Lying Areas / Dumping sites / Engineered Sanitary
Landfill at the earliest (at least within six months) and an Action Plan shall be submitted in this
regard within 30 days.

(ii) Ash (Fly Ash & Bottom Ash) must be used by Waste to Energy Plants in making Bricks and other
products which can be consumed in construction activities — road (Paver Blocks, Kerbs Stones,
subgrade preparation etc.) / building construction (Fly Ash Bricks, ete.), and submit Time Bound
Action Plan in this regard within 30 days for 100 % utilization of Ash within six months.

24. The Consentee shall manage the odour from the plant site as per the guidelines of CPCB issued from
time to time.

25, The Consentee shall ensure that entry gates of waste storage pit are functional so that gates should be
closed when there is no truck unloading the waste to avoid escape of odour.

26. Negative Pressure in the Waste Stovage Pit shall be maintained by taking the air from waste pit (o the
incinerator through 1D fans so that odour does not escape from the waste pit. Pressure monitoring
system showing the atmospheric pressure and pressure inside the waste pit shall be ensured and the data
shall be transferred to CPCB and DPCC through server.

27. The Consentee shall adhere to the methodology as mentioned in consent application for disposal of
recyelable rejects

Monitoring System (OCEMS) for stack emissions for all the parameters provided in the “Guidelines for
Continuous  Emission Monitoring  Systems, CPCB” and as mentioned in the conditions of
Environmental Clearance issued by MOEF&CC vide letter dated 15.01.2019. The Real Time Data of
OCEMS shall be transferred to the servers of CPCB & DPCC. The Real Time Monitoring Data of
OCEMS shall also be displayed at the gate of the facility. Calibration of the QCEMS shall be carried
out once in 15 days as per the Guidelines / Protocols of CPCB. The Operator of the Facility shall ensure
functional CCTV cameras with linkage to the servers of DPCC & CPCB.

29. The Consentee shall properly operate & maintain the installed Continuous Ambient Air Quality
Monitoring Stations (CAAQMS) for the prescribed parameters as mentioned in the Notification of
MoEF& CC Dated 16.01.2009 within the premises at strategic locations. Calibration of CAAQMS shall
be carried out as per the Guidelines / Protocols of CPCB.

30, The Consentee shall comply the other prescribed standards of Effluent / Emissions as prescribed and as
applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date and the
varions Rules made thereunder including the Noise Pollution (Regulation and Control) Rules, 2000, as
amended to date.

31.1n case the concentration of toxic metals in incineration ash exceeds the limits specified in the
Hazardous and Other Wastes (Management and Transhoundary Movement) Rules. 2016, as amended
from time to time, the Consentee shall send the ash to the hazardous waste treatment, storage and
disposal facility at Bawana in Delhi, ;’;
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47 The Consentee shall ensure the storage of compost material after segregation (below 20 mm) through
Trommels in the enclosed area to control odour from the compost. Any waste or its material should not
be kept in open area.

33. The Consentee shall use the ireated sewage water from the nearby Sewage Treatment Plant (S8TP)
(Okhla STP) of Delhi Jal Board for operational process requirements / various activities in the Waste 1o
Fnergy Plant except for drinking purpose.

34, The Consentee shall provide and maintain separate drainage system for collection of trade (Leachate
etc.) and sewage effluents, Terminal manholes shall be provided at the end of collection system and
waste water shall be treated in the Effluent Treatment Plant / Sewage Treatment Plant installed in the

Plant.

2%, The Consentee shall ensure maintaining proper lining at the walls and base of waste slOrage { handling

area with impermeable material for leachate containment in order to avoid contamination of ground
water through seepage and comply with the Guidelines of CPCB issued in this vegard.

15, The Consentee shall not discharge any Trade Effiuent (including Leachate) or Sewage Effluent
from the premises of the facility.
Guantum of Effluent Discharge from the facility (i) Trade Effluent ~ Nil

(ii) Sewage / Domestic Effluent —Nil

The plant is based on Zero Liquid Discharge and Leachate generated from the storage of fresh waste in
the waste pit shall be collected in Leachate Collection Tank of 250 KL Capacity and will be used in the
Roiler / used after treatment within the plant. Flow Meters / suitable flow measuring devices shall be
provided and maintained to measure the quantity of Leachate generation and recycling in the Facility.
Records / Logbook shall be maintained for the Leachate collected and used in Boiler and shall be
produced during the inspection of DPCC official(s). No bypass (Pipe / Drain) shall be provided.

-~

7 The Consentee shall properly Operate & Maintain the Effluent Treatment Plant (ETP) of 1250 KLD
capacity 1o treat the incoming treated water from the Sewage Treatment Plant at Okhla of Deihi Jal
Board and effluent generated from other sources in the facility. The Consentee shall meet the Prescribed
Standards mentioned at Annexure-il,

Lo AT AT

o

18 The treated effluents conforming to the prescribed standards only shall be recirculated and reused within
e plant. Effluent and storm water shall not get mixed. The treated effluent shall be used for raising
Gireen Belt / Plantation ete. Records / Logbook shall be maintained for the operation of the ETP and use
of treated water for various purposes and shall be produced during the inspection of DPCC official(s).

39. The treated effluents conforming to the prescribed standards only shall be recirculated and reused within
the plant. Effluent and storm water shall not get mixed. The treated effluent shall be used for raising
Green Belt / Plantation efc.

40, The Consentee shall submit test reports for prescribed parameters in respect of Stack Emissions, TCLP/
£Tp / TP, Fly Ash / Bottom Ash, Ambient Air Quality, Ambient Noise level on Quarterly basis to
DPCC from any of the NABL Accredited Laboratories Approved / Bmpanelled by DPCC / MOEF&CC
HCPCB.

Analysis of Toral Dioxins & Furans, Cd + Th + their compounds, Hg & its compounds, Sb + As +Pb +
Cr+ Co+ Cu+Mn+Ni+V+ their compounds shall be carried out once in a month and Test Reports
shall be submitied to DPCC from any of the NABL Accredited Laboratories Approved / Empanelled by

3
DPCC F MIOEF&CC/ CRCB. .

¥



167 g

41, Rain Water Harvesting System (RWHS) provided in the premises of the Waste to Energy Plant shatl he
properly maintained.

42. The Consentee shall comply with the Noise standards laid down vide Gazette Notification of Ministry of

Environment, Forest & Climate Change (MoEF&CC), Government of Indiz Dated 17.05.2002 &
12.07.2004, as amended to date, for the Diesel Generator Set {s) and shall also comply with the
Emission Standards prescribed for Diesel Engines [(Engine rating more than 0.8 MW) for Power Plant.
Generator Set applications and other requirements], if' any, as per the Gazette Notification of
MoEF&CC, Dated 09.07.2002, as amended to date.

Stack Height for sets (Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall he
maximum of following

(i} Minimum 6 meter above the building where generator set is installed

(i) 30 metey

(iiiy 14 Q% (Q-Total SO2 emission from the plant in k i/hr)

And for other DG Set (s) (upto 0.8 MW) Stack height shall be as per the following formula :
H= h+0.2VKVA
H - Total Height of Stack in meter,
h - Height of the building in meters where the Generator Set is installed,
KVA - Total Generator capacity of the set in KVA.,
43. Capacity of the Diesel Generator Set installed at the Waste (o Energy Plant is 750 KVA. The Consentee
shall properly maintain the Acoustic Enclosure for DG Set in goad condition and maintain the adequate
stack height for DG Set to meet the prescribed standards / norms as mentioned above. The Consentee
shall not operate the DG Set tili compliance of the prescribed norms / standards for DG Sets,

s

44

®

The Consentee shall comply with the Directions of Commission for Air CQuality Management in
National Capital Region and Adjoining Areas (CAQM) issued from time to time including directions in
respect of Diesel Generator Sets for Retrofitting of DG Set with Emission Control Device / Equipment /
conversion or installation of Gas based Generator with proper Acoustic Enclosure and adequate stack
height to meet the prescribed norms / standards for DG Sets.

45. The Consentee shall take adequate measures for control of noise level, from its own sources within the

premises in respect of noise, to less than 75 dB (A) Leq during day time and 70 dB (A) Leg during night
time to meet the prescribed ambient noise standards. Day time is reckoned between to 6 AM to 10 PM
and night time is reckoned between 10 PM to 6 AM.,

<

46. Noise level emanating from turbines shall be so controlled such that the noise in work zone shall be
limited to 85 db (A) from source. For people working in the high noise area, requisite personal
protective equipment like earplug / ear muffs ete. shall be provided. Workers engaged in noisy areas
such as turbine area, air compressors ete. shall be periodically examined to maintain avdiometric record
and for treatment for any hearing loss including shifling to non-noisy / less noisy areas.

47.The Consentee shall ensure the development & maintenance of adequate Green Belt all around the
boundary of the Waste to Energy Plant to comply with conditions stipulated in Environmental Clearance
given by MOEF&CC.

48. The Consentee shall inform Delhi Pollution Control Committee in advance for shutdown of the Waste to
Energy Plant / Boilers for maintenance or any other reasons thereof,

49. The Consentee shall submit the Annual Report in Form 111 as prescribed under the Solid Waste

Management, Rules, 2016 to DPCC and concerned Local Body ( Municipal Corporation of Delhi) on or

before the 30th day of April every year.
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24, The Consentee in case of an accident, shall report to the concerned Local Body (Municipal
Corporation of Delhi) in Form V1 and the Local Body shall review and issue nstructions , if any, to the
Consentee.

41 The Consentee shall submit Environment Statement for each financial year ending 31% March to DPCC
by 30th day of April every year.

KKKKK The Consentee shall not carry out any activity falling under the Prohibited / Negative List of Industries
‘as mentioned in MPD~2021) which are prohibited in National Capital Territory of Delhi, as per Master
Plan of Delhi

3, T

"

1e Consentee shall submit application for renewal of the Consent to Operate, two months in advance
of the expiry date of this Consent Ovder.

he event of any information furnished by the Consentee found to be false OR in case of failure to
ply with any of the above mentioned consent conditions, consent granted through this Consent Order
shall be deemed fo be revoked without any notice and necessary action as per law shall be taken, which
mayv include closure of the facility and prosecution for wrong declaration.

Norwithstanding anything contained in this Consent to Operate (Renewal) order. Delhi Pollution Contro]
Commitiee , reserves its tight to review any / or all the conditions imposed herein above and to make such
variptions as deemed fit for the purpose of enforcement of the Air (Prevention and Conirol of
PollutioniAct, 1981, as amended to date and the Water (Prevention and Control of Pollution)Act, 1974, as
amended to date.

he Consent granted to the Consentee is to ensure control of pollution from the premises of the tacility in
sccordance with various Pollution Control Laws and in no way confers the right to the Consentee to exist
in violation of other laws and statutory provisions including the Master Plan of Delhi.

This issues in view of the approval of the Chairman, Delhi Pollution Control Committee.

ot \54h

{D.K.Singh)
Addl. Dirggtor (WMC~1H
B Rrgiagh VD
- Additional Director
0y o ) ’ Dethi Poliution Control Committes
M/s Tehkhand Waste to Electricity Project limited, 3rd Floor, DMRC Building IT Park
Adjacent to DTC Tehkhand Depot, Maa Anandmai Marg, Shastri Park, Delhi-110053
Tehkhand, New Delhi-1 10020,

. The Commissioner, Municipal Corporation of Dethi . 9th Floor, Dr. S.P.M Civic Center, JLN Marg,
New Dethi- 110002,

. The Additional Chief Secretary, Urban Development Department, Govt of NCT of Delhi, 9th Leveli,
Delhi Sceretariat, 1P, Estate, Delhi -110002.

. The Member Secretary.Central Pollution Control Board , Parivesh Bhawan, East Arjun Nagar, Delhi -32

. The Chief Executive Officer, Delhi Jal Board, Varunalaya Ph-1I, Jhandewalan, Karol Bagh, Delhi- 05

. Member Secretary, DPCC.

ot
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B {8.1. Goyal)
Env, Engineer (WMC - 1)
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Energy Plants in Delhi

{As decided in the meeting of CPCB, DPCC and Deptt. of Environment, Govt, of NCT of Delhi
held on 29.07.2016)

S, Parameters Emission Standards
No.
(h (2) (3)
1. Particulates 30 mg/Nm' Standard refers to half hourly average value
2. HCL 50 mg/Nmfﬁ Standard refers to half hourly average value
3, 502 100 mg/ Nm’ Standard refers to half hourly average value
4. CO 100 1115/1\&:33 Standard refers to half hourly average value |
50 mg/Nm Standard refers to daily average value '
5, | Total Organic Carbon 20 mg/Nm” Standard refers to half hourly average value
6. HF 0.5 mg/Nm® Standard refers to half hourly average value
Z. NOx (NO and NO2 350 mg/Nm® Standard refers to half hourly average value
expressed as NO2)
R. Total dioxins and 0.1 ng TEQ/Nmy’ | Standard refers to 6-8 hours sampling.
furans Please refer guidelines for 17 concerned
| congeners for toxic equivalence values to
arrive at total toxic equivalence.
g9, | Cd+Th+their 0.05 mg/Nm” Standard refers to sampling time anywhere
compounds between 30 minutes and 8§ hours.
10, | Hg and its compounds 0.02 mg/Nm” Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
11. | Sh+As+Pb+Cr+ 0.5 mg/Nm’ Standard refers to sampling time anywhere
Co+Cu+Mn+Ni+ between 30 minutes and 8 hours,
V -+ their compounds 7
12. | Pb 0.1 mg/Nm” Standard refers to sampling time anywhere
between 30 minutes and 8 hours,
Note.- All values corrected to 11% oxygen on a dry basis.
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Standards for Treated Leachates and ETP / STP to be met / Complied by
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37

Annexure- 11

Municipal Waste to Energy Plants.

W

Parameter Standards
1. | Suspended Solids, mg/l, max Not to Exceed 160
2. 01 and Grease, mg/l, max Not to Exceed 10
3. Dissolved Solids (inorganic) ma/l, max. Not to Exceed 2100
4. pH value 3.5t 9.0
3. Ammonical Nitrogen (as N), mg/l, max. Not to Exceed 50
6. Total Kjeldahl Nitrogen (as N), mg/i, max. Not 1o Exceed 100
7. Biochemical Oxygen Demand (3 days at Not to Exceed 30
1 27 YC) max.(mg/h)
8. Chemical Oxygen Demand, mg/l, max, Not to Exceed 250
9. Arsenic {as As), mg/l, max Not to Exceed 0.2
Mercury (as Hg), mg/l, max Not to Exceed 0.01
11 Lead (as Pb), mg/l. max Not to Exceed 0.1
12 Cadmium (as Cd), mg/l, max Not to Exceed &
13 Total Chromium (as Cr), mg/l, max. Not to Exceed 2.9
i4. C m“zm Qu» Cu}, mg/l, max. Not to Exceed 3.0
0 Zine (as Zn), x:rzgf’i, Max. Not to Exceed 5.0
16. Nickel {as Ni), mg/l max Not to Exceed 3.0
17. Cyanide (as CN), mg/l, max. Not to Exceed 0.2
18, Chiloride (as Cl}, mg/, max. Mot to Exceed 1000
i, Fluoride (as F), mg/l, max Not to Exceed 2.0
20. Phenolic compounds {as CeHsOH) mg/l, max. Not to Exceed 1.0
L
] ) |
i’} K. Singh
35 : Additional mtmci’er
e Mz; 2 Pollution Condrol Committee

i
Fi wr, LMRC Bullding 1T Park
Shasir Park, Delhl-110053
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GSTIN: - 090JMPS3841H120
MSNE: - UP-29-0025533

PAN NO: . DJMPS3841H

CONT --9310060016.7290060017

Deals iy Building Maf&rial Supplier, Transportation Service, Civil Work,

King Tiles Supply/instaliation Work, Fabrication Work etc.

1L 09DIMPS38411H4 Z0
UP-28-0025533
L DIMPS3841H

£

600186, 7290060017

- M R 8L S

Date: 22.01.2026

JTO WHOMSOEVER IT MAY CONCERN

o certify that Bottom Ash has been utilized for the Road -Construction,
g, Patch work and Fly Ash has been utilized for manufacturing of Ash
ourced from M/s Tehkhand Waste to Electricity Project Limited (A waste to
“lant) located adjacent to DTC Tehkhand Depot, Maa Anandmai Marg, New
U~ 110020 in line of direction of DPCC issued on 09/12/2024.

nionth wise details of Bottom ash and Fly Ash utilization for the period January
028 o December 2025 is as tabulated below:

fwﬁfés:aﬁﬁzmm Ash utilization details for the period January 2025 1o December
; 2025

| Assigne — Utilization
| Name } Location Purpose (MT per Month)
}M B Road -Construction, |
| f 1.0m sai Infratech Village Jawli- Loni Resurfacing, Patch
me _ work
| Ek murti Chowk - ,
.. | 2. Essai Infratech | Noida & Rajesh Pilot Nl
| 8BNS | 5 chawk
%5 R j Tilapta Gol Chakkar | Road -Construction
| e R ahasl s -Noida
| 4 Yash i } Hindon Vihar
| Construction _
[ 1.0m sai Infratech J Vill. Jawli- Loni Road -Construction
( Ek murti Chowk - Road -Construction,
| 2. Essai Infratech Noida & Rajesh Pilot Resurfacing, Patch
o me | chawk work = 410
ke P Tilapta Gol Chakkar
| 3. Om traders - Noida .
i~ aak _ . Road -Construction
[ooet Hindon Vihar
| Construction e
——— e |

Address: D-85, Ground floor, indraprastha awas Yojana,tila khoti, Near. Diamond
public school., Ghaziabad, Uttar Pradesh 201102
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GSTIN: - 08DJIMPE3RATHIZ0

MSME: - UP-29.0025
PAN NO: - DJMPS384444
CONT :-9310060016.7290060017

er, Transportation Service, Civil Work,

‘ RMC, DMC, Locking Tiles Supply/

S :ﬁw

nstallation Work, Fabrication Woark ete.

Road -Construction, .
1.0m sai Infratech Vill. Jawli- Lonj Resurfacing, Patch
waork
Ek murti Chowk
: . Chowk-Noida & 1315
Mar-25 | 2. Essai Infratech Rajesh Pilot chawk
3. Om traders Tilapta Gol Chakkar - Road -Construction
) Noida
4. Yash , X
Construction Hindon Vihar
Road -Construction,
1.0m sai Infratech Vill. Jawli- Loni - Resurfacing, Patch
waork
Ek murti Chowk -
y : Noida & Rajesh Pilot 2657
Apr-25 | 2. Essaj Infratech s,
3. Om traders Tilapta Gol Chakkar - Road ~Construction
f ) Noida
4. Yash . ;
Construction Hindon Vihar
Road -Construction,
l 1.0m sai Infratech Vill. Sungerpur Resurfacing, Patch
waork
L Ek murti Chowk -
. Noida & Rajesh Pilot Road -Construction
May-25 2. Essai Infratech i » 6438
Road -Construction,
3. Om traders Dankaur - Noida Resurfacing, Patch
work
g.o\lrgtsrgction Hindon Vihar Road -Construction
_ Road -Construction, By
1.0m sai Infratech Vill.Sungerpur Resurfacing, Patch
work
Ek murti Chowk -
Jun-25 | 5 Eggai Infratech Neida il’ia?h Pilot 4949
W Dankaur - Noida Road -Construction
4. Yash Hindon Vihar
Construction ! _
1.0m sai Infratech Vill.Sungerpur Road -Construction
Ek murti Chowk - Road -Construction,
. Noida & Rajesh Pilot Resurfacing, Patch
Jul-2s | 4 Essai Infratech chamwk work’ | 3924
3. Om traders Dankaur - Noida Road -Construction
4. Yash Hindon Vihar Road -Construction
I Construction |

: D-85, Ground floor, indraprastha awas Yo
PR public school., Ghaziabad, Uttar Pr

TR s |

jana,tila khoti, Near- Diamond
adesh 201102
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GSTIN: - 08DJMPS3841HIZO

Pt N
i
;| s 28 { € a r ]"a erS A MSME: - UP-29-0025533
o @iﬂ;‘? = ‘ PAN NO: - DJMPS3841H
8 1 /] ==
%’5\ g 5;/ %ig 4 CONT :-9310060016.7290060017
?5 | ? t=] Deals in: Building Material Supplier, Transportation Service, Civil Work,
%{ % } RMC, DMC, Locking Tiles Supply/installation Work, Fabrication Work etc.
‘%‘\,\ e . .
1.0m sai Infratech Vill. Sungerpur
’ Ek murti Chowk - Road -Construction,
2. Essai Infratech Noida & Rajesh Pilot Resurfacing, Patch
Aug-25 chawk work 2807
3. Om traders Dankaur - Noida
4. Yash : : :
Construction Hindon Vihar Road ~Construction
1.0m sai Infratech Vill. Sungerpur
Ek murti Chowk - Road -Construction,
Sap_«?f’s 2, Bssal lfrstort Noida & Rajesh Pilot Resurfacing, Patch 3688
chawk work
Tilapta Gol Chakkar-
3. Om traders Noids
1.0m sai Infratech Vill Alipur
Ek murti Chowk - Road -Construction,
Oct-25 | 2. Essai infratech Noida & Rajesh Pilot Resurfacing, Patch 2984
chawk work
Tilapta Gol Chakkar-
3. Om traders Noida
Li@m sai Infratech Vill. Alipur
5 Ek murti Chowk - Road -Construction,
; Nov-25 | 2. Essai Infratech Noida & Rajesh Pilot Resurfacing, Patch 3507
| chawk work
‘ Tilapta Gol Chakkar-
; { 3. Om traders Noida
%1 J 1.0m sai Infratech Vill. Alipur
| | Ek murti Chowk - Road ~Construction,
| Dec-25 | 2. Essai Infratech Noida & Rajesh Pilot Resurfacing, Patch 4975
S? | chawk work
| ) Tilapta Gol Chakkar-
ff ( 3. Om traders Noida
f Total Utilization in MT 37662
Address: D-85, Ground floor, indraprastha awas Yojanatila khoti, Near. Diamond

pubiic school., Ghaziabad, Uttar Pradesh 201102
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Y ] Deals in: Building Material Supplier, Transportation Service, Civil Work,

RMC, bmc, Locking Tiles Supply/Installation Work, Fabrication Work efc.

GSTIN: - 08DJIMP 3841120

£
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MSME: - UP-29-0025533
PAN NO: - DJMPS3841H

CONT :-8310060016.7290060017
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[ Fly Ash Utilization for Ash Bricks Manufacturing T
- (January 2025 to December 2025)
. ilization
Month Assigned Party Name Location (Mggg‘:&nnonth)
Jan-25 L 397 le
]
Feb-25 [ 483 1
Mar-25 1 414 {
Apr-25 l 391 [
1
May-25 } A 706 VJ
Mas Enterprises

Jun-25 And Farukh Nagar, 764 ?
Jul-os AS Enterprises Gurugram 967 J
Aug-25 781 ]
Sep-25 1018
Oct-25 1104 |

; Nov-25 1240

L Dec-25 968

[ Total Utilization in Mt | 9233

Best regards, For TH EKED_ARVMERS
e tgn
Thekedar Traders
Address: D-85, Ground floor, indraprastha awas Yojana,tila khoti, Near- Diamond

public school., Ghaziabad, Uttar Pradesh 201102
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TEHKHAND WASTE TO ELECTRICITY PROJECT LIMITED

adiavent DTC Tehkhand Depot, Moa Anandmat Marg, New Dethi ~ 110020, indiu

£.26/0 2\ Date:}?4.07.2025
{

The Environmental Engineer
Delhi Pollution Control Committee (DPCC)Y

Department of Environment o 50,\
Government of NCT of Bethi ' '_ “)}u\ -
8 Block. 3rd Floor, Delhi IT Park & //{%
Shastri Park, Delhi-110033 e 2
wi\"n 5

Response to Directions Dated 09.12.2024 under Se cnon ’3‘3‘8
(Protection) Act. 1986 Regarding 100% Ash Utilization — chg@z
Reliel and [nstitutional Support

DPCC fetter F. No. DPCC/WMC-T/SWM/2024/14- 1 7(EE) dated 01.07.2023
“ 'WEPL i esentation dated 07.01.2023 Ref No. TWEPL/EHS/2024-25/049

3. DPCC et F. No. DPCC/WMC-T1/Ash  Utilization/2024/3437-3444  dated
09.12.2024

Sul

fitewu latory

Dear Sir,

We write on behall’ of M/s Tehkhand Waste to Electricity Project Limited {TWEPL) in
reference o the above- mumomd directions requiring 100% utilization of ash generated at our
Waste-to-Energy (WiE) facility, as prescribed under Section § of the Environment (Protection)
Act, 1986, and Rule 11 of the Solid Waste Management Rules, 2016.

At the outset. allow us to reaffirm TWEPL's unwavering commitment to statutory
environmental compliance, sustainable waste management, and the ongoing pursuit of
environmentally responsible solutions. Since the commissioning of our plant, we have
proactively adopted industry best practices for ash management, including the systematic
segregation of bottom ash to produce fine sand. coarse sand, and aggregates. We have actively
ngaged with both government and private sector entities for the offtake of these products and
have also explored utilization of fly ash in ash-based building materials by partnering with
persons having knowhow and experience in this field - albeit with limited market response.

Despite all odds, we have so far managed to utilize the generated ash for road
embankiments, road base or sub-base material, and in the manufacture of bricks, bloeks,
and tiles; however, the long-term sustainability of these efforts remains uncertain.

Despite our continuous and determined efforts, the market for ash-derived products remains
nascent and laigd}, unregulated, resulting in negligible commercial demand. Absence of a
mandated government procurement framework for these products, coupled with lack of
incentives or statutory obligations for their use in public infrastructure projects, has
significantly impeded large-scale and sustainable ash utilization.

Furthermore, we wish to respectfully bring to your attention that our facility is poised for an
expansion to process an additional 1000 TPD of Municipal Solid Waste (MSW) in alignment
with Delhi’s broader waste management goals. While this is a welcome and timely
development. it will inevitably lead to a considerable increase in ash generation. Our current
infrastructure—optimized for existing operational capacity—cannot accommodate the
resultant escalation in ash volume, especially in terms of safe storage, treatment, and value-
added processing. Additional land allocation is critical for interim storage, curing, and
processing of ash-based products to facilitate environmentally sound management.
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The principal challenges that may hinder the subsequent sustainability of ash utilization are
succinetly summarized as follows:

a) Absence of Tnstitutional Market Demand:
There is a clear lack of a regulatory ar policy tramework mandating procurement or
incentivizing use of WIE ash-based products in government or private sector
construction works. This market void renders ash utilization commercially unviable for
project proponents like TWEPL.

b) Space Constraints:
The original plant layout was conceived for disposal-based ash handling: the current
and upcoming scale of operations requires additional land for the efficient and
compliant storage, segregation, and maturation of ash-derived products,

¢} Cost of Compliance & Green Taxation:
Transportation of ash outside Delhi for utilization is burdened by substantial logistics
costs and additional green tax levies, none of which are provisioned for in the existing
project financials. Without appropriate waiver or reimburserment mechanisms.
regulatory compliance imposes significant and unsustainable financial hs rdship,

In the light of the above, and with due respect to the intent of the regulatory directives. we
humbly submit the following requests for the consideration and kind intervention of the DPCC:

[ Condition the directive for 100% ash utilization on the concurrent development of
requisite market mechanisms and supporting infrastructure.

2. Facilitate coordinated action among governmental agencies—including MCD and
PWD—to mandate the use of ash-based products in public works and infrastructure
projects.

3. Recommend waiver or reimbursement of green taxes and direct the MCD to support
the cost of transportation or provide logistical support for ash handling outside Delhi.

4. Support allocation of suitable additional land (approximately 2 acres) for the storage.
processing. and green belt development associated with ash management,

TWEPL reiterates its commitment to the environmental objectives articulated by statutory
authoritics. However, we respectfully submit that strict enforcement of 100% ash ulilization—

absent corresponding market intervention and institutional support-—would have unintended
consequences, including economic unsustainability and non-compliance through no fault of the
operator.,

We, therefore, urge your august office to adopt a pragmatic, partnership-based approach toward
achieving the shared goal of sustainable waste-to-energy operations and safe ash utilization. It

is our sincere belief that a collaborative, institutionally supported roadmap will be the most
cffective path to realizing these objectives.

We remain at your disposal for any further information, clarification, or constructive
engagement.

Yours faithfully,

For M/§ Tehk

P

G !\ B

Y
< B
Authorized Signatory

a v Project Limited

nd Waste to Electricit

Page 2 of 2
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TEﬁKﬁANE} WASTE TO ELECTRICITY PROJECT LIMITED

Adjacent DTC Tehkhand Depot, Maa Anandmai Marg, New Delhi - 110020, Indig

JRIEGRATED WASTE MAMAGEMENY

Ref No: TWEPL/EHS/2025-26/025 Date: 13.08.2025
To,

The Executive Engineer (SLF), 2

Municipal Corporation of Delhi, W}E%} ?f

Office of the Executive Engineer (SLF),
Room No.22, Gate No. 09, Ambedkar Stadium,
Delhi Gate, New Delhi — 110002

Subject: Request for Support in Implementing DPCC Directions for Ash Utilization

Reference: 1) DPCC letter F. No. DPCC/WMC-II/SWM/2024/14-17(EE) dated 01.07.2025

2) M/s TWEPL letter to MCD Ref No. TWEPL/EHS/2025-26/004 dated
14.05.2025

3) MCD letter to TWEPL Ref No. EE/WTE/MCD/2024-25/77 dated 27.03.2025
4y M/s TWEPL letter to MCD Ref No. TWEPL/PR0OJ/2024-25/55 dated
13.02.2025

5) DPCC letter F. No. DPCC/WMC-II/Ash Utilization/2024/3437-3445 dated
09.12.2024

Dear Sir,

This letter pertains to the utilization of ash generated from Waste-to-Energy (WTE) plants in
Delhi, as per the Environment (Protection) Act, 1986 the Solid Waste Management Rules, 2016
and recent directions issued by the Delhi Pollution Control Committee (DPCC).

The Delhi Pollution Control Committee (DPCC), in its directions dated 09.12.2024, made:

1. Waste to Energy (WtE) plants operating in Delhi responsible to ensure:

2) Phase out ash disposal in landfills: WTE plants must cease dumping ash in
landfills within six months and submit an action plan for 100% ash utilization
within the same timeframe.

b) Promote ash utilization: WTE plants are encouraged to utilize ash for
producing construction materials such as bricks, paver blocks, and kerb stones.

2. MCD responsible to ensure:

a) Improve waste segregation: The Municipal Corporation of Delhi (MCD) is
responsible for ensuring proper waste segregation at source to minimize inert
material contamination in the waste stream.

b) Support ash utilization initiativess The MCD shall provide necessary
assistance to WTE plants in developing and implementing ash utilization plans.
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Ref No: ’FWEPL/EE-IS/QOZ&%/OZS

¢} Procurement of product made of Ash: The MCD shall ensure procurement of
products made from Ash (Fly Ash & Bottom Ash) by the Waste to Energy Plants

for use in construction activities - road (Paver Blocks, Kerbs Stones, subgrade preparation ete.)/
building construction (Fly Ash Bricks) ete,

Further to this, it ig pertinent to note that ouy facility has made significant strides in promoting
sustainable waste Management through utilization of the ash generated. One of its key steps is
the successful implementation of industry best practices for systematic segregation of bottom
ash into fine sand, coarse sand and aggregates. The facility has also collaborated with various
Govt. and private agencies to repurpose ash and ash based products as a substitute in road
embankments and building industry. These Steps not only contribute to reducing landfil]

dependency but also Support a circular cconomy by tuming waste byproducts into useful
resources,

However, despite all these challenges we have managed to achieve optimum utilization of agh
so far but in absence of institutional framework for demand of ash based products and
incentivization of such products for the end users, the long- term sustainabil ity of these efforts

Furthermore, we wish to respectfully bring to your attention that our facility is now poised for
an expansion to process additional 1000 TPD of MSW in alignment with the city's broader
waste management and sustainability goals, However, with this increased capacity comes a
proportional rise in the generation of ashes as by-products.

Currently, the existing infrastructure is optimized for the current level of ash generation.
However, the expanded operations will result in a substantial increase in ash volumes, which
will exceed the storage and bandling capabilities of our present land allocation. In order 1o
manage this increased ash responsibly, additional land Is required for ash storage and
processing.

The principal challenges that may hinder the subsequent sustainability of ash utilization are
succinetly summarized below -

a) Absence of institutional market demand —~ There is a clear lack of a regulatory or policy
framework mandating procurement or incentivizing use of WtE ash based products in Govt or

Page 2 of 4
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Ref No: TWEPL/EHS/2025-26/025

private sector construction works. This market void renders ash utilization commercially
unviable for project proponents like TWEPL.

b) Space Constraints — The original plant layout was conceived for disposal-based ash
handling, the current and upcoming scale of operations require additional land for efficient and
compliant storage, segregation and maturation of ash based products.

¢y Cost of compliance and Green Tax- Transportation of ash outside Delhi is burdened by
substantial logistics costs and additional green tax levies, none of which are provisioned for in
the existing project financials. Without appropriate waiver or reimbursement mechanisms,
regulatory compliances impose significant and no-sustainable financial hardship.

TWEPL remains committed to aligning with statutory environmental goals. However, given
the current infrastructural, market, and contractual realities, the rigid imposition of 100% ash
utilization—without corresponding institutional and policy support—risks being arbitrary,
unfair, and commercially disruptive.

Further as per Clause 22.1 “Change in Law” of the Concession Agreement —

“The term "Change in Law" shall mean the occurrence of any of the following events after the
Bid Due Date: .

(i) the enactment, bringing into effect, adoption, promulgation, amendment, modification or
repeal, of any Applicable Law;

(ii) the repeal, modification or re-enactment of any existing Applicable Law,

the Bid Due Date;

(ivja change in interpretation of any Applicable Law by a Competent Court or an
Governmental Instrumentality provided such Competent Court or the Governmental
Instrumentality is the final authority under the Applicable Law for such interpretation;

(v} any change in the rates of any Taxes which have a direct effect on the Project;

(vi) change in any Applicable Approvals, available or obtained for the Project, otherwise than
Jfor defauit of the Concessionaire,

With reference to above clauses, it is pertinent to note that while DPCC has issued directions
regarding the utilization of ash in accordance with the directive of Hon’ble NGT in OA. 529 of
2024, such directions were not issued during inception of the project. Despite the absence of
additional land with TWEPL for the utilization of fly ash and bottom ash, TWEPL took
initiatives to explore industry collaborations for ash utilization for which till date TWEPL is
incurring additional costs.
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Ref No: TWEPL/EHS/2025-26/025
Therefore, we have following specific requests to MCD:

1. Issuance of policies for waiver of the Green Tax applicable on Ash or Ash based product

movement, further we request to reimburse the additional transportation cost incurred
for utilization of ash.

2. Provide additional land (approx. 2 acres) for ash storage, ash grading, curing of ash-

based product and enhancement of extensive green belt around the plant.

We request your urgent attention and a favourable response to facilitate seamless operations
and compliance with the DPPC directions for ash utilization.

Thanking You!
Your’s Sincerely,

For Tehkhand Waste To Electricity Project Limited

Pagedof4
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B i v DINESHCHANDRA VAISHNODEVI
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ps.cmd@draipl.com Infra Projects Deve oper
hardik.agrawal@draipl.com D-3, R.D. Apartiment,
Websile: www draipl.com Sec-6, Plot No, 20, Dwarka,

' New Delhi-110075
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Letter No: DRAIPL/NHAL /JDND-KMP/Pig-X1/2178 Date-31/708/72024
To,

Mr. Bikramiit Singh,
General Manager,
Tehkhand Waste to Electricity Project Limited.

Subject: - Construction of Six Lane access-controlled Highway from Junction with Jaitpur- Pushta
Road to Junction with Sector-62/65 dividing road on Faridabad ~Ballabhgarh Bypass Section of NH-
148NA (Design Ch. 9+000 to 33+000) including spur from Design Ch. 13+200 to Junction of
Faridabad-Ballabhgarh Bypass with NH-19 near Badarpur Border in the state of Haryana under
Bharatmala Pariyoiana Hybrid Annuity Mode Pkg-I1. Permission to supply Bottom ash at

Construction site of Six-lane Access Controlled highway from NTPC Eco Park to Faridabad
toll plaza -Reg,

Ref,: Your letter no. TWEPL/2024-25/3108 dated 31.08.2024.

Dear Sir,

we hereby give consent to supply the bottom ash at our project site location conforming the material
as per specification for filling in embankment work.

Our representative Mr. Hemant Sethi (7355754527) shall be in coordination for dumnping of
material at site with your department.

Yours Faithfully,

Far and on behalf of

&imsi};handra Vaishnodevi Infra Private Limited
7

/
£
/’{f/ P {1\{‘\&2 g\‘\)/

i
‘Authorized Signatory
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Rood, New Delhi - 110025, india

Ref. No. TOWMCL/EHS/ 2026-27/2301 Date 23/01/2026

10,

The Executive Engineer

Municipal Corporation of Delhi,

Office of the Executive Engineer (WLE),

Room No. 22, Gate No. 8, Dr Ambedkar Stadium,
Delhi Gate, Delhi-110002

Sub:  Disclosure of complete information regarding utilization of Bottom Ash by the
Concessionaire

Ref: 1. Your Letter No. EE/WIE/MCD/2025-26/34 dated 02/01/2026
2. Court Case No. QA 529/2024

' In reference to your above-mentioned letter, itis respectfully submitted as under:

1. Timarpur-Okhla Waste Management Company Limited (TOWMCL) is a law-
abiding Waste-to-Energy (WtE) plant, holding a valid Consent to Establish dated
18/08/2008. The Consent to Operate has been renewed from time to time and was
last renewed on 10/01/2025. Copies of the relevant consents are enclosed
herewith as Annexure-1.

2. TOWMCL generates Fly Ash and Bottom Ash at an average rate of approximately
45 MT per day and 137 MT per day, respectively. During the Calendar Year 2025,
the total Fly Ash generated was 16,401.83 MT and Bottom Ash generated was
49,854.55 MT, as detailed in Annexure-2.

3. Inorderto ensure scientific utilization of Fly Ash, TOWMCL procured and installed
an Ash-Brick Manufacturing Plant in December 2015, having a capacity of 20,000
bricks per day and designed to utilize approximately 45 MT of Fly Ash per day (refer
Purchase Order enclosed as Annexure~3). The said facility was duly verified on
08/01/2016 by a Joint Inspection Team comprising officers from the Government
of NCT of Delhi, Member Secretaries of CPCB and DPCC, Senior Scientists from
MoEF&CC, and an officer from the Irrigation Department, Government of Uttar
Pradesh.

4. However, despite the installation, the Ash-Brick Manufacturing Plant could not be
operated at full capacity due to lack of commercial viability. Nevertheless, Ash
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Bricks have been produced intermittently to meet internal requirements of the
project, as and when feasible.

5. At present, TOWMCL has entered into arrangements with various brick
manufacturer, transporters, and aggregators for utilization of Fly Ash and Bottom
Ash, in compliance with the directions issued by the Delhi Pollution Control
Committee (DPCC) vide letter dated 09/12/2024 bearing F. No. DPCC/WMC-
lI/Ash Utilization/2024/3437-3445.

6. In compliance with the aforesaid directions, TOWMCL submitted its Compliance
Report along with a future Ash Utilization Action Plan to DPCC vide letter No.
TOWMCL/EHS/2025-26/2207 dated 22/07/2025 (refer Annexure-4). Through
the said submission, TOWMCL also highlighted the practical bottlenecks
affecting the achievement of 100% ash utilization, despite sincere and
continuous efforts, primarily due to constraints relating to availability of
additional land for ash management and brick drying activities. Further, it is
noteworthy that the Municipal Corporation of Delhi (MCD,) has floated atender for
processing of 2,000 MT per day, including utilization of ash generated by the said
plant, and has allocated approximately 20 acres of land (15 acres + 5 acres) to
facilitate improved and sustainable ash utilization.

7. TOWMCL is utilizing 20% of its Fly Ash and 40% of its Bottom Ash through brick
manufacturers, transporters, and aggregators for use in brick and paver block
manufacturing, road embankment works, and preparation of municipal concrete
roads as Granular Sub-Base (GSB), as detailed in Annexure-2. However,
unutilized ashes and inert material segregated at the facility are being disposed of
at the designated landfill strictly in accordance with the terms and conditions of
the Concession Agreement executed with the Municipal Corporation of Delhi
(MCD) dated 29/01/2007.

8. Further, TOWMCL obtained permission on 20/10/2023 for utilization of ash in
embankment works for the Six-Lane Access Controlled Highway Construction
Project from NTPC Eco Park to Faridabad Toll Plaza as detailed in Annexure-5.
The expected completion is scheduled in February 2026. At present, TOWMCL is
focusing on enhanced utilization of ash as Granular Sub-Base (GSB) for internal
road construction projects within the municipal limits of the Delhi~-NCR region.

In view of the above, it is respectfully submitted that TOWMCL remains fully committed
to statutory compliance and environmentally sound ash utilization and requests kind
consideration of the facts and constraints outlined herein.

Yours truly,

yEeTimarpur-Okhla Waste Management Company Limited
7 Ry TN
« =
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File No. DPCC/WMC-II /2015- 2016/T-4/ 39-44

%,

Name of the Unit

Address

Consent Order No

Date of Issue

Product/Activity

: 10.01.2025

Dated: 10.01.2025

CONSENT ORDER

+ Timarpur-Okhla Waste Management Company

Limited

. Old NDMC Compost plant, Behind CRRI,

Mathura Road, New Delhi-110025

: DPCC/WMC-11/2025/ 01

Date of Expiry: 24.09.2029

. Processing and Disposal of Municipal Solid Waste &

Electricity Generation (Waste to Energy Plant)
[Solid Waste Processing Capacity — 1950 Tons/day
RDF / Briquettes/ Pellets — 96 Tons/day .

Electricity Generation Capacity — 23MW]

This Consent to Operate(Renewal) is hereby granted under section 21 of the Air

(Prevention & Control of Pollution) Act, 1981 and under section 25/26 of the Water

(Prevention & Control of Pollution) Act, 1974 under Red Category. This consent is

subject to Terms and Conditions including prescribed standards enclosed herewith for

compliance.

Enclosure: Terms and Conditions of Consent to Operate (Renewal)

TN

Verified by:

8.K. GOVYAL

Environthental Engineer

ofupat \é@@

Addl. Director
Issuing Authority:

D. K. Singh
Additional Director
Lethi Pollution Conirol Commitise
31d Floor, DMRG Buiding T Park
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Terms and Conditions of Counsent to Operate (Renewal) to M/s Timarpur - Okhla Waste
Management Company Limited, Old NDMC Compost Plant, behind CRRI, Mathura Road,
eV D €1 -1 10025, : : : :

1. The Consent to Operate (Renewal) is granted for the activity of Processing and Disposal of Municipal
Solid Waste & Electricity Generation (Waste to Energy Plant) with Solid Waste Processing Capacity of
1950 Tons /day & Electricity Generation Capacity of 23 MW.

2. The Consent is Activity specific and based on the information provided in the consent application along
with the documents / subsequent documents / information submitted to Delhi Pollution Control
Committee (DPCC). The Consentee shall apply for fresh consent in case of any change in the
activity/manufacturing process.

3. The Consentee shall comply with all the conditions prescribed by the Ministry of Environment, Forest
and Climate Change (MOEF&CC), Govt. of India in the Environmental Clearance Dated 21.03.2007 &
09.05.2007 further amended vide letter No. J — 13012 / 09/ 2018- JA.X (T) Dated 15.01.2020 for
increase in power generation from 16 MW to 23 MW without increase in Municipal Solid Waste intake

and without installing any additional Equipments and Consent to Establish issued by DPCC.

4. The Consentee shall display the Name of the Facility along with its Address, Names of the Directors /
Partners etc., Contact Phone No (s) and its Activities / Processes / Products ete., on a Display Board to
be placed / fixed at the main gate of the unit.

5. The Consentee / Facility shall have / take separate Electricity / Power Connection in its name and shall
have / install separate meter in this regard,

6. The Cons&ntef; shall obtain permission from Delhi Jal Board, for ground water extraction, if any, as per
the various orders / Notifications of Govt. of NCT of Delhi.

7. The Consentee shall be responsible for the safe and environmentally sound operations of the facility
(Waste to Energy Plant) as per the provisions of Solid Waste Management Rules, 2016, as amended to
date, as per the Guidelines issued by the Central Pollution Control Board (CPCB) from time to time and
the Manual on Municipal Solid Waste Management published by the Ministry of Urban Development
(MoHUA) and updated from time to time.

-

8. The Consentee shall comply with the provisions of the Environment (Protection) Act, 1986, as amended
to date and Rules made thereunder including following Rules:

(i) Solid Waste Management Rules, 201 6, as amended to date.

(ii) Construction and Demolition Waste Management Rules, 2016, as amended. to date.

(iii) Plastic Waste Management Rules, 201 6, as amended to date.

(iv) Hazardous and Other Wastes {(Management and Transboundary Movement) Rules, 2016, as

amended to date. o

(v) E - Waste (Management) Rules, 2022, as amended to date.

(vi) Battery Waste Management Rules, 2022, as amended to date,

(vii)Manufacture, Storage and Im port of Hazardous Chemicals Rules, 1989, as amended to date.

(viii) Noise Pollution (Regulations and Control ) Rules, 2000, as amended to date.

All such wastes generated from the facility will be managed and handled as per the provisions of the
said Rules and will be disposed only through the Recycler / Reprocessor /Authorized Agencies for
such wastes, authorized by MOEF&CC / Central Pollution Control Board / State Pollution Control
Board/Committee/ DPCC.

é/L/ Wu 1%&‘}% :

-
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. The Consentee shall ensure that processing of Municipal Solid Waste is done using RDF combustion
based Reciprocating Grate Technology. :

10. The Consentee shall maintain the facility of weighbridges at the entry point/ area of Waste to Energy
Plant and maintain Records / Log Book of Municipal Solid Waste Received, Processed, Electricity
Generated, Chemicals used (Activated Carbon, Lime etc.) efc.

11. The Consentee shall maintain the Radioactive Sensors before the entry points / Area of Waste to Energy
Plant to detect any Radio Active material in the incoming Municipal Waste to the Facility.

12. The Consentee shall use only Approved Fuel as per the Notification of Delhi Pollution Control
Committee Dated 29.06.2018 as amended to date.

13. The Consentee having installed Emission Control System (ECS) shall properly operate and maintain the
ECS to meet the prescribed standards as given at Annexure — L. No Bypass stack/ arrangement shall be
provided. Records /Logbook shall be maintained for the operation of the ECS and shall be produced
during the inspection of DPCC official(s).

14. The Consentee shall run the Plant in Automatic Mode to achieve stable operating conditions within the

— design specifications. Control systems should be in such a way that the operational data should be stored
online for at least one year. In case, the contro! system does not provide enough storage, external storage
facilities shall be set up for long term storage of operational data.

15. The Consentee shall ensure that Waste to be incinerated shall not be chemically treated with any
chlorinated disinfectants and there is no incineration of chlorinated plastics. All the facilities in twin
chamber incinerators shall be maintained to achieve a minimum temperature of 950 Degree Centigrade in
secondary combustion chamber and with a gas residence time in secondary combustion chamber not less
than 2 (two) seconds. Incineration plant shall be operated (combustion chambers) with such temperature,
retention time and turbulence, as 10 achieve total Organic Carbon (TOC) content in the slag and bottom
ash less than 3%, or the loss on ignition is less than 5% of the dry weight. The CO?2 concentration in tail
gas shall not be more than 7%.

16. The Consentee shall ensure arrangement for Interlocking of flue gas treatment system with operation of
incinerator so that whenever Flue Gas Treatment System fails, the plant operations will be shut down.

17. One No of Stack with minimum Height of 60 Meters above the Ground Level shall be maintained for
the discharge of emissions from the Boiler. No Bypass Stack/ Arrangement shall be provided for
discharge of Emissions.

18. The Consentee shall provide and maintain safe & easy accessible Ladders, Platforms, Ports and other
Facilities as per the CPCB guidelines, for conducting the monitoring of Emissions from the Stack.

19. The Consentee shall ensure proper channelization / control system for fugitive emissions generated from
the various activities / processes including RDF making section and maintain good housekeeping
practices so as to maintain clean and safe environment in and around the premises of the facility.

20.The Consentee shall provide adequate Dust Extraction System such as Cyclones / Bag Filters / Water
Spray System in Dusty arcas such as ash handling points, Transfer areas and other vulnerable dusty areas
along with an Environment friendly Sludge Disposal System.

1. The Consentee shall collect the Fly Ash and Bottom Ash in dry form and storzage' facility shall be
provided & maintained properly . Fly Ash, Bottom Ash & Inert materials shall be transported in a )

%L ........ Wﬁ% 3
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properly covered containers / vehicles within the premises of the Plant and ensure that no fugitive
emission occurs in the air either during loading, unloading and transportation,

22. The Consentee shall provide the facility for Ash utilization and proper disposal of inert materia] as
+  mentioned in the Conditions issued by MOEF&CC vide letter dated 15.01.2020,

23. The Consentee shall ensure strict compliance of the Directions u/s 5 of the Environment (Protection)
Act, 1986 read along with Solid Waste Management Rules, 2016 regarding utilization of Ash generated
from Waste to Energy Plants in Delhi issued to the existing operational Waste to Energy Plants in Delhi
including Waste to Energy Plant at Okhla on 09.12.2024 including directions that Waste to-Energy
Plants shall ensure following :

(i) Phasing out of dumping of ash in the Low-Lying Areas / Dumping sites / Engineered Sanitary
Landfill at the earljest (at least within six months) and an Action Plan shall be submitted in this
regard within 30 days.

(i) Ash (Fly Ash & Bottom Ash) must be used by Waste to Energy Plants in making Bricks and other
products which can be consumed in construction activities — road (Paver Blocks, Kerbs Stones,
subgrade preparation etc.) / building construction (Fly Ash Bricks, etc.), and submit Time Bound
Action Plan in this regard within 30 days for 100 % utilization of Ash within six months.

24. The Consentee shall manage the odour from the plant site as per the guidelines of CPCB issued from
) time to time. :

25. The Consentee shal] ensure that entry gates of waste storage pit are functional so that gates should be
closed when there is no tryck unloading the waste to avoid escape of odour,

26. Negative Pressure in the Waste Storage Pit shall be maintained by taking the air from waste pit to the
incinerator through ID fans so that odour does not escape from the waste pit. Pressure monitoring system

showing the atmospheric pressure and pressure inside the waste pit shall be ensured and the data shall be
transferred to CPCB and DPCC through server.

27. The Consentee shall adhere to the methodology as mentioned in consent application for disposal of
recyclable rejects

28. The Consentee shal] properly operate & maintain the installed Online Continuous Emission Monitoring
System (OCEMS) for stack emissions for al] the parameters provided in the “Guidelines for Continuous
Emission Monitoring Systems, CPCR” and as mentioned in the conditions issued by MOEF&CC vide
letter dated 15.01.2020. The Real Time Data of OCEMS shall be transferred to the servers of CPCR &

+ DPCC. The Real Time Monitoring Data of OCEMS shall also be displayed at the gate of the facility.
Calibration of the OCEMS shall be carried out once in 15 days as per the Guidelines / Protocols of
CPCB. The Operator of the Facility shall ensure functional CCTV cameras with linkage to the servers of
DPCC & CPCB. -

29. The Consentee shall set up and properly operate & maintain the installed Continuous Ambient Air
Quality Monitoring Stations (CAAQMS) for the prescribed parameters as mentioned in the Netification
of MoEF& CC Dated 16.01.2009 within the premises at strategic locations. Calibration of CAAQMS
shall be carried out as per the Guidelines / Protocols of LPCh.

30.The Consentee shall comply the other prescribed standards of Effluent / Emissions as prescribed and as
applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date and the
various Rules made thereunder including the Noise Pollution (Regulation and Control) Rules, 2000, as
amended to date, : :

91;/"”; fubatd 156 s
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31, In case the concentration of toxic metals in incineration ash exceeds the limits specified in the
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, as amended
from time to time, the Consentee shall send the ash to the hazardous waste treatment, storage and
disposal facility at Bawana in Delhi.

32. The Consentee shall ensure the storage of compost material after segregation (below 20 mm) through
Trommels in the enclosed area to control odour from the compost. Any waste or its material should not
be kept in open area.

33, The Consentee shall use the treated sewage water from the nearby Sewage Treatment Plant (STP)
(Okhla STP) of Delhi Jal Board for operational process requirements / various activities in the Waste to
Energy Plant except for drinking purpose.

34. The Consentee shall provide and maintain separate drainage system for collection of trade (Leachate
etc.) and sewage effluents. Terminal manholes shall be provided at the end of collection system and
waste water shall be treated in the Effiuent Treatment Plant / Sewage Treatment Plant installed at the
facility. .

" 35, The Consentee shall ensure maintaining proper lining at the walls and base of waste storage / handling
area with impermeable material for leachate containment in order to avoid contamination of ground water
. through seepage and comply with the Guidelines of CPCB issued in this regard.

36. The Consentee shall not discharge any Trade Effluent (including Leachate) or Sewage Effluent
from the premises of the facility.
Quantum of Effluent Discharge from the facility (i) Trade Effluent ~Nil
: (ii) Sewage / Domestic Effluent — Nil.

3. The Consentee having installed Leachate Treatment Plant (LTP) (Multi Effect Evaporator) of 320 KLD
capacity shall properly operate and maintain the LTP to meet the prescribed standards as given at
Annexure —IL. Flow Meters / suitable flow measuring devices shall be properly maintained to measure
the quantum of Leachate generation and treatment by the unit. No Bypass (Pipe / Drain) shall be
provided. The treated effluent shall be used / recycled and there will be no sewage or trade effluent
(including Leachate) discharge from the premises of facility. Records / Logbook shall be maintained for
the operation of the LTP, Leachate generated, treated and used / recycled and shall be produced during
the inspection of DPCC official(s).

38. The Consentee shall properly operate & maintain the Effluent Treatment Plant (ETP) / Sewage
Treatment Plant (STP) of 1500 KLD capacity to treat the incoming treated sewage from the Sewage
Treatment Plant of Delhi Jal Board and effluent generated from other sources in the facility and meet the
prescribed Standards at Annexure-I1.

39, The treated effluents conforming to the prescribed standards only shall be recirculated and reused
within the plant. Effluent and storm water shall not get mixed. The treated effluent shall be used for
raising Green Belt / Plantation etc.

40. The Consentee shall submit test reports for prescribed parameters in respect of Stack Emissions, TCLY/
ETP / STP, Fly Ash / Bottom Ash, Ambient Air Quality, Ambient Noise level on Quarterly basis 10
DPCC from any of the NABL Accredited Laboratories Approved / Empanelled by DPCC/ MOEF&CC
1CPCB.

Analysis of Total Dioxins & Furans, Cd + Th + their compounds, Hg & its compounds, Sb+ As +Pb +
Cr + Co + Cu + Mn + Ni + V+ their compounds shall be carried out once in a month and Test Reports
shall be submitted to DPCC from any of the NABL Accredited Laboratories -Approved / Empanelled by
DPCC / MOEF&CC / CPCB.

fi’" oduburt 45k ;«;ﬁgx} 5
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41. Rain Water Harvesting System (RWHS) provided in the premises of the Waste to Energy Plant shall be
properly maintained.

42. The Consentee shall comply with the Noise standards laid down vide Gazette Notification of Ministry
of Environment, Forest & Climate Change (MoEF&CC), Government of India Dated 17.05.2002 &
12.07.2004, as amended to date, for the Diesel Generator Set (s) and shall also comply with the
Emission Standards prescribed for Diesel Engines [(Engine rating more than 0.8 MW) for Power Plant,
Generator Set applications and other requirements], if any, as per the Gazette Notification of
MoEF&CC, Dated 09.07.2002, as amended to date.

Stack Height for sets (Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall be
maximum of following

(1) Minimum 6 meter above the building where generator set is installed
(i) 30 meter
(iii) 14 Q%3 (Q-Total SO2 emission from the plant in kg/hr)

And for other DG Set (s) (upto 0.8 MW) Stack height shall be as per the following formula :

H= h+0.2VKVA

H - Total Height of Stack in meter,

h - Height of the building in meters where the Generator Set is installed,
KVA - Total Generator capacity of the set in KVA.

43. Capacity of the Diesel Generator Set installed at the Waste to Energy Plant is 500 KVA. The Consentee

" shall properly maintain the Acoustic Enclosure for DG Set in good condition and maintain the adequate
stack height for DG Set to meet the prescribed standards / norms as mentioned above. The Consentee
shall not operate the DG Set till compliance of the prescribed norms / standards for DG Sets.

44. The Consentec shall comply with the Directions of Commission for Air Quality Management in
National Capital Region and Adjoining Areas (CAQM) issued from time to time including directions in
respect of Diesel Generator Sets for Retrofitting of DG Set with Emission Control Device / Equipment /
conversion or installation of Gas based Generator with proper Acoustic Enclosure and adequate stack
height to meet the prescribed norms / standards for DG Sets.

45. The Consentee shall take adequate measures for control of noise level, from its own sources within the
premises in respect of noise, to less than 75 dR (A) Leq during day time and 70 dB (A) Leq during night
time to meet the prescribed ambient noise standards. Day time is reckoned between to 6 AM to 10 PM
and night time is reckoned between 10 PM to 6 AM.

46. Noise level emanating from turbines shall be so controlled such that the noise in work zone shall be

" limited to 85 db (A) from source. For people working in the high noise area, requisite personal
protective equipment like earplug / ear muffs ete. shall be provided. Workers engaged in noisy areas
such as turbine area, air compressors ete. shall be periodically examined to maintain audiometric record
and for treatment for any hearing loss including shifting to non-noisy / less noisy areas.

47. The Consentee shall ensure the development & maintenance of adequate Green Belt all around the
boundary of the Waste to Energy Plant to comply with conditions stipulated in Environmental Clearance
given by MOEF&CC.,

48. The Consentee shall inform Delhi Pollution Control Committee in advance for shutdown of the Waste
to Energy Plant / Boilers for maintenance or any other reasons thereof.

%L/ ool 3 % . 6
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Annexure- |

Prescribed Standards for Emission from Incinerator of Municipal Waste to

Energy Plants in Delhi

(As decided in the meeting of CPCB, DPCC and Deptt. of Environment, Govt. of NCT of Delhi

held on 29.07.2016)
S. Parameters Emission Standards
No.
(H (2) 3
1. Particulates 30 mg/Nm® Standard refers to half hourly average value
- HCI 50 mg/Nm® Standard refers to half hourly average value
3, S02 100 mg/ Nm® Standard refers to half hourly average value
4. 16(8) 100 mg/Nm® Standard refers to half hourly average value
: 50 mg/Nm®> Standard refers to daily average value
5. | Total Organic Carbon 20 mg/Nm’ Standard refers to half hourly average value
6. HF 0.5 mg/Nm® Standard refers to half hourly average value
7. NOx (NO and NO2 350 mg/Nm® Standard refers to half hourly average value
expressed as NO2 )
8. Total dioxins and 0.1 ng TEQ/Nm” | Standard refers to 6-8 hours sampling.
furans Please refer guidelines for 17 concerned
congeners for toxic equivalence values to
arrive at total toxic equivalence.
9. | Cd+Th+their 0.05 mg/Nm’ Standard refers to sampling time anywhere
compounds between 30 minutes and 8 hours.
10. | Hg and its compounds 0.02 mg/Nm’ Standard refers to sampling time anywhere
between 30 minutes and 8 hours.
11. | Sb+As+Pb+Cr+ 0.5 mg/Nm’ Standard refers to sampling time anywhere
Co+Cu+Mn+Ni+ between 30 minutes and 8 hours.
V + their compounds
2. Pb 0.1 mg/Nm’ Standard refers to sampling time anywhere
between 30 minutes and & hours.
Note.- All values corrected to 11% oxygen on a dry basis.

sl ﬁ%}@\/

ﬁ K. Singh
i .;x:j?ttxoaaf Birector
i Pollution Control 0 i
3rd Floor, DMRC Butetyg 17+ -
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49. The Consentee shall submit the Annual Report in Form III as prescribed under the Solid Waste
Management, Rules, 2016 to DPCC and concerned Local Body (Municipal Corporation of Delhi) on or
before the 30th day of April every year.

50. The Consentee in case of an accident, shall report to the concerned Local Body (Municipal Corporation
of Delhi) in Form VI and the Local Body shall review and issue instructions , if any, to the Consentee.

51. The Consentee shall submit Environment Statement for each financial year ending 31% March to DPCC
by 30th day of April every year.

52. The Consentee shall not carry out any activity falling under the Prohibited / Negative List of Industries
(as mentioned in MPD-2021) which are prohibited in National Capital Territory of Delhi, as per Master
Plan of Delhi.

53. The Consentire shall submit application for renewal of the Consent to Operate, two months in advance
of the expiry date of this Consent Order.

In the event of any information furnished by the Consentee found to be false OR in case of failure to
comply with any of the above mentioned consent conditions, consent granted through this Consent Order
shall be deemed to be revoked without any notice and necessary action as per law shall be taken, which
may include closure of the facility and prosecution for wrong declaration.

Notwithstanding anything contained in this Consent to Operate (Renewal) order. Delhi Pollution Control
Committee , reserves its right to review any / or all the conditions imposed herein above and to make such
variations as deemed fit for the pur'pose of enforcement of the Air (Ple\emmn and Control of
Poﬂutxon)Act 1981, as amended to date and the Water (Prevention and Control of Pollution)Act, 1974, as
amended 1o date.

The Consent granted to the Consentee is to ensure control of pollution from the premises of the facility in
Jaccordance with various Pollution Control Laws and in no way confers the right to the Consentee to exist in
violation of other laws and statutory provisions including the Master Plan of Delhi.

This issues in view of the approval of the Chairman, Delhi Pollution Control Committee, 9
odubtid |
{(I.K.Singh)
Addl. Director (WMC-II)
To, - D. K. Singh
M/s Timarpur-Okhia Waste Management Company, : Delhi ?ggzt;;{;}ngn?g ﬂgfﬁf
J s . titles
Old NDMC Compost Plant, Behind CRRI, Mathura Road, 3rd Floor, DMRC Buildi ding IT Park
New Delhi-110025 Shastri Park, Dethi-110n83
Copy to ¢

1. The Commissioner, Municipal Corporation of Dethi , 9th Floor, Dr. $.P.M Civic Center, JLN Marg,
New Delhi- 110002,

2. The Additional Chief Secretary, Urban Development Demﬁmem Govt of NCT of Delhi, 9th Level,
Delhi Secretariat, LP. Estate, Delhi -110002,

-

The Chief Executive Officer, Delhi Jal Board, Varunalaya Ph-11, Jhandewalan, Karol Bagh, Delhi- 05

Member Secretary, DPCC. ~
(s.é,Lr‘ro};éf )

Env. Engineer (WMC-11)

&
§

O L g Lo
5K 3%

The Member Secretary, Central Pollution Control Board , Parivesh Bhawan, East Arjun Nagar, Delhi -32
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Annexure- I1

Standards for Treated Leachates and ETP / STP to be met / Complied by

Municipal Waste to Energy Plants.

S.Noe. Parameter Standards |
i Suspended Solids, mg/l, max Not to Exceed 100
2. (il and Grease, mg/l, max Not to Exceed 10
3, Dissolved Solids (inorganic) mg/l, max. Not to Exceed 2100
4, pH value 55t0 9.0
5. Ammonical Nitrogen (as N), mg/l, max. Not to Exceed 50
6. Total Kjeldahl Nitrogen (as N), mg/l, max. Not to Exceed 100
7 Biochemical Oxygen Demand (3 days at Not to Exceed 30

27 OC) max.(mg/l)

Chemical Oxygen Demand, mg/l, max. Not to Exceed 250

Arsenic (as As), mg/l, max Not to Exceed 0.2
10. Mercury (as Hg), mg/l, max . Not to Exceed §.01
1L, Lead (as Pb), mg/l, max Not to Exceed 0.1
12, Cadmium (as Cd), mg/l, max Not to Exceed 2.0
13. Total Chromium (as Cr), mg/l, max. Not to Exceed 2.0
14. Copper (as Cu), mg/l, max. Not to Exceed 3.0
15. Zing (as Zn), mg/l, max. Not to Exceed 54
16. Nickel (as Ni), mg/l, max Not to Exceed 3.0
17: Cyanide {(as CN), mg/l, max. Not to Exceed 0.2
18. Chloride (as Cl), mg/l, max. Not to Exceed 1000
19 Fhluoride (as F), mg/l, max Not to Exceed 2.0
20; Phenolic compounds (as CeHsOH) mg/l, max. Not to Exceed 1.0

e\

. KL Singn
Additional Direcior
Deihi Poliution Control Commilies
3rd Floor, DMRC Bullding 1T Patk
Shasiri Park, Dehi-110053
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‘ e DELHI POLLUTION CONT "OL COMMITTEE
s DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

— ] 4TH FLOOR, 1SBT BUILDING, KASHMERE GATE, DELHI-6
( visit us at website : hitp://dpee.defhigovt.nic.in/ )

£ No. DECC/MSW/NDMC! (4t4 Dated:

To, °
«8h. 1.C. Sreenath,
General Managet (Projects),
Timarpur-Okhla Waste Management Company Pvt. Ltd
28, Shivaji Marg, New Delthi-110015

1a\8les.

.

sub: Renewal of Consent granfed fo TOMWCL to establish integmted

Municipal Waste Complex at Okhia Site, .

Six,

consent to establish vide your letter dated 01.07.08 along

With reference to the above sited subject, you have applied for extension of

with consent fee Qf

Rs. 5200/-. The case of above said project was put up and discussed in Consent
Management Committee (MSW) meeting held on 99.07.08 and following decision

was taken;

« sk the unit for its present siatus and also to indicate when

the unit will be fully

established and as Consent to Establish is already granted, fee depasited by the

unit for extension of consent 16 Establish be refunded”.

Therefore, you are, requested fo furnish present status

of the project along

with the date by Which this project will be fully established within 30 days from

the date of issue of this letter as CTE. is already grante
informed to you the fee deposited for extension of consent
sefunded shortty.

~ Copy for information and necessary action to:

d to you. It is also
to establish will be

Yourg fgz\ithfully,
A "*/,7 o V{ .
v

(K.Whesh)
Member Secretary
Ph: 23860389
Fax: 23866781

1. Shi DX. Mittal, 1AS, Managing Director, IL & FS, Infrastracture
Development ‘Gorpbraﬁon 1id, Core 4B, 4% Floor, India Habitat Centre, -

Lodhi Ro_ad, New Dethi-110003. :
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. Spéed Post

ran T BECH POLLUTIGN CONTRGL COMMITIEE .
R DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF pEL i
= 4TH FLOOR, ISBT BUILDING, KASHMERE GATE, DEL 1.5 ;

» { visit us at websité ; hlto:/idbee. deihigovt i i ) T
, : i
DF’CC!MSWINDMC{ U136 o2 7 c. Ng. 17986 Dége; Py gi“ 7!0?_ : |
“Consent to Establish” under section 21122 of the Alr (Prevention ‘and Control of Pallution) Act,
1981as amended to date and rules & orders made thereof ang under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended to date ang Rules & Orcfars m‘éae
thereof {hereinafter to pa referred as Ajr Act & Water Act reéspectively) 15 granted to A} s Tinarpur-
Ckhla -Wasté F‘rocessing Company Put. Lid., Core 48, 4"‘Ffoor‘ india Habitat Cenire. Lodht Road, ]
New“‘mﬁi‘-ﬂoooa. o set up énd Operale ‘waste processing/waste “disposal fac:‘m',: at NDMC F
"'Cc:mpos: Piant Site, near Okhla STP, Okhla, New Delhi locateq in.the ajr poliution contrpy area of
Delhi (as notified), under the provisions of the said Aci’(s). The unit falis under ‘Orange Categoryf :
;s identifiegi by Delhi Poliution Controj Ccmm_it;ee. This_consem iS granied subject 1o the p:tcviéians

address with Power Generation, - g L5
3. The QUsn?ity oflsewagé-efﬂuent fa:‘jm the unit shaji not ekceed’ 40 K. liters pef day.

the various activities/process as
&he quality of the treateq effluent to the following standargs:.

L pH . Betwesn ; '
o OB = nE Suspénded solids Not to exceeq. ;
i 1. Oil-& Grease . ~Not to exceed
S Y BOD Not to exéeed
V. Con . ‘ T to exceed
Vi -~ Ammonical ni&cgén © .Nottoexceed
Vil ‘Phosphate " Netto éxcee_d 57
VI BloAsssyTest " - S0%" survival of fish after g ,_

effluent, -

6. - The consenise shall make aif effo#s'tg ﬁwih:’r'niz'ef:b_;& -éffiuent quantity and4;
.. Wreated effluent io tig maximum extent Tk ' ;
7. The consentee shall ensure that. the treatment of Municipal Sojig Wasteliis)
wsing DST-TIFAC tééhn;ﬁtogy‘of mixed Municipal Waste to RDF/Figpe R
Gas shall be generate from 6rganic wasle integrate within Sewage faeatme?}%égam

8. Fhe consentee shaff take all necessary - clearance “from Ministry of &gﬁfmment and
Forests, Government of India, fot the puwer generation, o CoE

3

“

/A
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9, The cansentee shall iﬁata?ﬁ_smiab!é air poll jition controt | devices with e RDF plant 0
siiminate e  dust n fHe flue gases and flug gas dust witl not excesed ?‘%mcsmmi‘% angd.
© suitable wet scrabber system shalt. be instal lied at the RDF p tant of reduce the emissions E
. within the prescnbed fimit and the s‘zacc hesght to be prcwémg with the RDF plant :ahail ol
beless then 30m from thie ground level.. ;
10.The consamee shaii install suxtabie aur poﬂutton controi devices with the prcposed Power
Generator Plant to ensure the. proper imatmeni of ihe flue gase generated and to ensure
the Particulate Maﬁer concentra’ﬁon in the fiue gases sﬁau not axceed 50mgiNm* so that
the emisssan of dsoxms!furans shall. also be control led. The stack a&tached to the Power
Plant shau not be less thaﬂ 30m from ihe gtound tevel. 2
1. The censentaa shall a!so insta! It the high perfmmance dioxin remava! device With the'
Power Generator Plant. :
12. The. conseniea shalt ms.tall adequaie po utuon ccmtro system wsih praposed boiler sxack {s} -
~and Hof Alr Geuerators to ccmro! ihe emzssmn fmm the pmpozed proﬁ:.eﬂs $0 88, to meet
the prescnbed standards as fotlcws.

“ , : F‘arameters ’ Géﬁneemrat!nn mgfﬂmﬁ at {42% Goz carrection)’

g Pariiculdte mattef 150 =y ;
"l ‘Nit‘r'égan Oxides ‘ : 450 aALl iR A il
T e 3L R 1 g ’

& %\; Dioxinslfurans i : g 0.1ng TEQINm
V. °  Volatile orgamc corpounds in. ash shati not be more than 0. m Yo,

43. The consentee shall install only Eco-friendly/. with inbuilt acoust:c anc osut;s Diesel Genas'ator
Set(s) for proposed 'D.G. Set(s3 and the c:orzsentee shaii control the nox from the’ Diesel :
y Generazor Setls) by pmwdmg an acausttc enclosufe or by treating the rqg;,fh amuslscaiiy for
‘rmmmum 25 dB (A) insertion %ass ot ter meetmg the ambnem nmse standards, whichever is on '
the tugher to achieve the norms iald downi by vide Gazeue thzfscauon of Mmlstry of
Enwronment and, Foreas’i Govemment of m;:ita. Dated 02. 01. 99, T O'@ZOO” 9.07: 2002.
dequate stack hesght shall a%sa be provided with’ the D.G. Set (Stack hexgiat of the D G. Set
(in meter)’ ~Helght of the Buddmg {in meter‘) +0.2 «JK\/A '
14, The consentee shall take adequate measures for controt of norse ieve!s from iis own sor” 18
wsthm the premises in respect of noise, o less than 5‘5 DB (A) Leq durin gday tsme and 45 DB
(A) Leq .during night time 10 meet the prescnbed arbient roise standar#s Daytxme is
‘reckoned in between 6 a.m. and 10 p m. and nightt}me is re_ckoned be'm;aa;x 10 p.m. ana ¢ 7 st

a.m. ,
15. The consentee shall design, canstmci mamtam and operate the Waste Pfosggsmg Facility in

accordance wsm the quamy, pmcadure and standards outiined in the Schad; J1. 1 and IV of
_the Municipa! Sotid Waste (Managament and Handli ng) Rules, 200\%@\!3 also the
guadehneslmanuai prepared by the Central Pot!utxon antrm Board: in this rega. SR e
1. The consentee on regular pasis shall =un,dertake ieveia in the abeve-memﬁ ] d piezometers
monitoring’ of ground wawr quality. . - i L "S» ‘ §
17 The oonsemee shall commence the monitonng actwi&y pnor o ma operat&sg 'ai, fa;m@y and f
: cqnimue on long-term hasis as per pmwssons of Acts g‘

T |

SF L LT Gontd 3. |

S At S




18.

. =3
The conseniee shall do the m‘onitoring at least in different’ periods-pre-monsoon {May},
monsoon (Ju!y/August} and pcst monsoon, {November & January) Periods.  Tha monitoring
data shall be submxtted to Delni Poliution Controi ‘Committee as well as to the Cent aa*l Ground

- Water Board on annual basis for its official use.

18.

20.

21.

22

The consentee shall ensure proper-[ining at the wall s' and base of lanau area with
smpermeable material for leachate containment with the landfill il order to avoid contamination
of ground water through seepage as per the standards specified in the Acts/Rules.

The consentee shall make-adequate prov&snons or management / treatment of leachale so as
to treat the leachate as per the standards specified In the Acts/Rules.

‘The consentee shall adopt and amplement adequate safeguards to avoid any contamination of
suiface as well as g’mund water as spéciﬁed in the standards specified in the Acts/Rules,

The cosnentee shail take adequate measure to minimize the overland surface water flow
'nspe&saﬂy durxng monsoon season) in and around the plant site.

.» = site of the ‘consenteé-is subject o review by Delhi PollLition Control Committee and the

Central Ground Water Board after its construction,

. The consentee shall ensure that the proposed facility falls in the approach funeal of runway
28710 and the aerlal distance being around 20 kitometers necessary precautions shall be

* taken for prevention of bxrd menace in the said area: )

. Thé consentes shall ensure that for the solid waste handling & managemem there should be

fac:fzsty sf ‘weighbridges’ ‘at: thé, pcocess‘iag and. dispesal .sites in.clties with above 5- lakh

: .populamn since this can provade areal estnmata of the waste generated and coflected al the
- plant,

5. The consentée shalt dispose the non-combustible waste and rejects at the santary secured

landiill sﬁa in an enwronmen:ally acceptable manner. as it. affects the population residing
nearby these sites in the outskirts of the towns.

17, The conseniee shall gwe the pnanty for the health momtonng of the sanzta:y and ather

workers engaged in the piant since handtmg of waste affects their health drastically:

rafore, they shall be given annual medical exammatnon and monitering, ap’preprtate health
educatlon and free medical treatment if it is felt that Ehe sliness is occupan&n-related Thig
:mportant aspects needs to be prommence apart from employing skilled expenenced
tec:hmmans/operato:s and provndxng safety appnances and utslizmg cemfsed handlmg
equipments.

. Thie consentes shall select. cost effective technalogxes for co!iecuon process;nq ‘disposal of -

wastes insuch a manner that they are proven sustainable and cost effective dnd su:table for

the purpose for which they are naaded They shoutd also be stress on ihe fmeasures to

; strangthen the anst:tut:ona% setup for thss ptant The consentee 3hall construct the proposed

Chnmney & Sutidmg at 10(:..&{::11 MD,AC Og'mc: Plant. 5 Osm%a ST, Beéhu o neight

-60 "00M..(in figure) sixty-deci Zero7- Maters {in words) ABC}VE GROUND LEVL, s that the top

O Ehé préposed structure whan erecte& -on all not exceed 208.00 /M. {site Elevatigr) + 60.00/M

(Hesight of the structure) i.e. 268.00./M. ABOVE MEAN SEA LEVEL

. The consemee shall ensure that sste elavatmn reduced level {height above sea tevei) vis

.208.00 /M, relative location of the proposed Bu:ldmg/structure & it's distances and bearing

frorn the ARP/Runway wenda, as ten'*ered by the applicant (s) are correct. If, however. at any
stage it is established that the saxd data as tendered by the said applicant is actually different

Cord: Pronapure =

{

o
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pari(s} thergof in respéct of whizh this NOG is t;:'éing ’a‘é:sz&e;f will have to be demactishey al his.
own: cost as -may be directed by the Alrport Authority of India. The applicant (s) i/ aré .
therefore acivzsed In hisftheir own interest o verify the elevation and c;thgamjaia furmshed for
‘the site, before embarking on the pro;:sosed constmct;on .

* 30. The consent will also squect {o the. pmwscons of Section 9-A of the mcﬁagk:rcraft Act, 1934
and those of any notifications issued ihere under from time to time ahc& under which the
applicant may be called upon by tha Airport Auihonty of india to demc!zsﬁy% whole or in part
the structure now being authorized vnda this ‘NOC‘ ~ s B

31. The consentee 'shall not construct radsom/ Antenna hghtmg arrestersbe
overhand water tank and attachments of fixtures of any kind shall pro;
indicated earlier. e ta ; '

32. The consantee shall ensure the use of oil ﬁred or etecmc f red furnace. lé
Kms. of the Aerodrome,
The consent’is stand re\{oka in case thaf, if the buﬁding/stmc&ure / Chimn :
/& completed within the 5t1pu3ated time a fresh No Ob;actlan Certifi cam; . the Chairman

‘ A;rpert Authority of !ndia{ and For the G.M. (Aem} Northern Region not ta .pmduced‘ The

~ date of completion of uifdmg ! Structure / Chimney shall be inlimated {&8He AAl and v
General Manager (Aero.) Norther Region. ' fo e

33, The cdnsentee shall not. install hght ora camb?nat on of izghts which by r
configuration of colour may cause ccnfumon with aeronautical grcund
during or aftér the oonstmctton of the bu;iding _

34.The consentee.shau take ground water moniioring s'cheduga and followed ¢
water sample will be an’ixzed as per dr‘mk:‘qg w;gxter"standards- {BI: 1050 .

35, The consentee shall en#ufe thatIf the proposed groundwater moniiosing, wi 2 found tobe
Inadequate in riurnber; the nurmber of such statlc:ms needs to be mc:reasedk : ansentee, will
accordmgly plan the iqaat;on of additional cbsewa&on wells in consu :
Ground. Water Board, State unit Ufﬂce, New ﬁ)ékhl it is suggesteds

peiznmeters will be conétmcted for mmmtanng grcund water- quahty i andy
Area. '

ircase, Mumtee;
above the height

tigatory, within 8
ikt

,ét constructed

Jesst ten
d'the project
: ;

36. The consentee shall epsure that no ground water abstraczion will be g ;;ou{ for ute

. proposed pmject : . -
37.The congentee shall subm:t the ground water momtormg reporis to Ce tind Water .
Board, State unit office, New Dethi on regular basis at least once in a.year § ;
38. The consentee sha!l ensure that the processing of waste will be done as’ echnology
* mentioned on the application- dated 10¢05- ,?.007 ;_ ’
'39.The consentee shall ensure that quamity ef the waste o be proceased $ ceed.the

qu nmy as menuoned inyour apmmaﬁ@n ' g
40.Th consent Is valid subjected to the site. e:!garanoe from the local authority.
41. Thy coasentee shall adhere u%zizmttmn grogram for wasta pmcegsed {
s;n thy. ;
42, Th consentee shali adhere to sama metb@dciagy as menhcned in the appt
of vaste processing re;ects (quam:ty &gqumtiw smctfy; :
43 Th ] necessary measures sha}i bé taken fsi‘ p;:pvanﬁpn and control of snvsm
44, Th ‘. ,_:ntee sha!l ensure that the dry 6Iudga f&m t{ls Bl@»«Methanatio
,used as manure = ! ) o B B

«
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3. The consentee -shall ensure that the fly ash & the botiom ash and HAG generaled after
corhbustion in the boiler shall be utilize for manufacturing the building material.

8. The consenteea shall en,sure that the boitom ash from the Power Plant and HAG shall- b

disposed In proper. manr{er sothat it can‘t create environmental havoc.

7. The conhséntee shall ensure that the solid waste generated (sand & silty from the Common
Monitoring Basin shall bg disposad off at a landfil site. |

8. The gonsentee shall pro@lde proper fencmgihedgmg with a gate is required; ¢

g, The cosnentee shall provide proper preventmg and protective measures foithe »mtry of stray
_animals and unauthorized person.- : z,,rf

0. The consentee shall pfovide waste inspection facmty to monitor - waﬁ@s brought in for

- treatment, office facility for recerd keéping and: shelter for keeping equ:pnf . - and machinery.”

: 'dmg pollution-monitpring equipment.

1. The consentee shall provide approach and other internal roads for free
and other machméry exists at the Municipal Waste Processing Site.

2. The consentée shall prpvide proper diversion of storm water drains to:
. generation and prevent pollution of surface water and also for avoiding floa
marshy conditions. ¥ '

3 The consentee shall conistructa’ non- permeable hning system al the base

e s‘mage zrea at Mun;c:pa! “Waste Prr:xcassmg Site receiving residues o

. : imment of vehicle

T facilities or mixed “waste or waste havmg contamination of hazardous
" aerosols, bleaches, pol:ghes batteries, waste oils, paint product and pestie : ﬁ*:mmmum liner
specifications shall be a composite bartier having. 0.5 mm high density pe

_ geo-membrane,. of eqyivalent, overlying 80 cm of soil (clay or am
* permeability ;oeﬁicient not greater than- 1x107 cmi/sec. The day or amendeg
4. The consentee shall make provisions for 'manggemeni of leachate collec]
ensure that the treated leachate shall meet the standards spécified.

i5. The consentee. shall copstruct non-permeable lining system at the base
‘waste storage area to prevent the runs off water entéri_ng into any stream, rs
ete. and ensure the reggiar monitoring of base line data of ground water q :
water quality within 50 meters of the penphery of the site shall be periodj

: ensure:thaf the ground water is hot contaminated beyond acceptable limit as)
i6. The conseniee shall ensure the quality of groundwater in"and around iandﬂ
for any purpose (including drinking and irrigation). :

i7. The conséntee shall canry out regular monitoring of ambient air quality at lea hes a year-

after the camtmssxomng of the plam

>9a3'h é;"cénsemee shail prov&de Su!phur scrubber o redt,ca the concemrataon» : ur in the
Me%aan generated from.the Bse-Methanatlon Plant. . : _. "
i0, Tha gonsent is valid subjectad to the NOC from Air Head Quarter and Eny
C&et' from Mmastry of Env‘roniment and Forest, Govt, of India.

e A v
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61, The cosnentee shall comply wzih all the condzt'ona and instructions pm\/idﬂo in the Genem

Conditions of consent for effluent dlscha;ga under Water Act and emission discharge under. Alr
Act. EEOE : . ;
i 82 The consent is valid subject to ti‘xg'ft},l,f}ilmem of ail. the other statutory requirements in other
LawslActisules as applicable. h et
e 63. The consentee ‘shall app!y for revzssonfgrant of .censent in case of any chﬁgga in the process,

| produch efc. or any deviancn from the submxitezﬁ information to this offar:e, .

64! The, consentee shau make an apphcatxon for consent o operate under Agr ;@m Water Act and
for authorization as an gperator of a faclﬁty & transporter under the Bio- Mg@g;ai Rules. 1998 in
preseribed forms in dupjtcate at least 30 days before commissioning of the a(;,thty of the unit.

85. The consent IS granted to aforesaid unil to ensure control of pollution from gg_e premises of the -
unitin vsoianon of otherjaws and 3taiuiory provisions, ' '

 66.1n case of' failure to comply with any of the consent conditions stated as,gfppve the consent -
- igsued shall automatxcany standg’ revoked withput any notice. g%

6? Notwsthstandmg anything contained in this letter of consent the ccmmltte@ greby reserved to
. itthe right and powers under sactiofi-21 {6) of the Alr (Prevention and Coﬂ

19‘81 as amended to date and under section 27(2) of the Water (PrevegH

«_m‘ Pollutior ot

3 and Control of .
. $ IMPase. nere
in above and to make. such' vafiations as deémed ft for the purpose el se Acts by the .

Committee.

This is bemg :ssued as per the decusxon taken in MSW Comm;ttee 4ing held on 26-

06-07.

' Mis Timarpur-Okhla Waste Processing Company Pyt. Lid.,
Core 4B, 4”Floor, India Habitat Ceniyg, Lodj Road, -
New Delhi-116003
* Copy for snformatzon to:- .
- Sh. {} K. Mittal, IAS, Chigf’ Executwe. Spec&at infrasimcture Project, | IL&F
4™floor, Indla, Habitat Ceritre, Lodhl Road, New Geih!»ﬂoooa
PS to the Chalrperson- f%gformaﬁon of Chaliperson, pl. g
, ,The Member Secretary-for iformation pl. -
;Compmeriza}iqn Cell, DPCC
Master File. "
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CROWN RESOURCE

BRICD SOLUTIONS

TO WHOMSOEVER IT MAY CONCERN

PVT. LTD.
Date: 22/01/2026

This is to certify that bottom ash sourced from M/s Timarpur-Okhla Waste management
Company Limited (A waste to Energy Plant) located at Near Old NDMC Compost Plant,
Behind CRRI, Mathura Road, New Delhi- 110025, has been unimcd for the road filling and
building construction site, in line of direction of DPCC issued on 09/12/2024.

The month wise details of Bottom ash utilization for the period January 2025 to December
2025 is as tabulated below:

Bottom Ash Utilization
Bottom Ash
Months Party Name Location Purpose Utilized
. {in MT)
- |[CROWN RESOURCES| Greater Road Filling & Building
Oct-25 it s i 2634
BRIGDE Noida Canstmcnqn Site
. - [CROWN RESOURCES| Greater | Road Filling & Building
Nov-23 . J . N 2132
BRIGDE Noida Constmct:;m Site
. |CROWN RESOURCES| Greater Road Filling & Building
Dec-25 ; . . 3370
BRIGDE Noida Construction Site
Total Bottom Ash Utilized (in MT) 8136

We hereby declare that the above information is true and correct to the best of our Kknowledge
and records.

For Crown Resource Brigd Solutions Pvt. Ltd.

ve Brigd Solutions Put, Ui,

Amiburived Slgoatory

P ocket B, Jnsoia, New Delhi-1100

ond F oor, llving Styb: Ma
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- } 24 Ttours Facllity
Email: - Talibkhanwatersupplier0786@ gmail com,

talibkwstnemasil com

BROOG6193L

ﬂ 94550982431

B-261/95, GALI NO.13, MADANPUR KHADAR EXT. NEw DeLHI | 10076

TO WHOMSOEVERIT MAY CONCERN

Pate: 220172006

This is to cortily that 0y ash sourced from M/ Timarpus-Okhla Waste management Company Limied (A
waste o Energy Plant) located st Near Old NDMC Compost Plant, Behind CRRL Mathura Road. New Delhi
110023, has been wilized for the manulscturing of bricks and paver blocks. in line of direction of DPCC
ssued on 0971272024,

The month wise details of 11y ash utilization for the period Junuary 2025 to December 2023 is us sbulated

below:
Fly Ash Udlized (Jun-Dec 2025
Utilized Ash Party Name
\ % ; - i oy B 5 % "
Maonths (in MT) Luocation Parpose
Jan-13 {
Feb-28 24104 1. Arth Boildieeh
Slar-25 868,545 Located mt Village
5 Habibpur, Geater
Apr-ls 646,25 Noidn
May-28 9897 3. Sandeep Logistics
S35 383465 Jouiid 61 Badpien, Greater Noida, Bricks and Paver
Near Naveen Sabji Ciauts i
< el J autam Buddha Hlocks
Jul-28 196 005 Mandi, Gronter Noida feents 3§ :
3 Sotu Bricks Locate Nagar, U.P. Manuficioring
Aug-25 9416 . Setu Dricks Located at
” : Village Roopwas,
Sep-28 17766 Daded, Greater Noida
Oet-28 187.84
Nov.15 88.66
fhep-258 117.88
Total Usilized | J300H7
Axh {in MY

These My ash bricks are beings sold in open market,

We hereby declare that the above information is true and correct to the best of our knowledge and records.

thrﬁ;agﬁ%%%&ﬁhnn Water Supplier

Propraty

HAN WATER SUPPLIER
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Fly ash Brick & Paver Block Manufacture
Deals In: Al kinds of Building Material
Address: - Swalantra Senani Rao, Krishan Lal Mare. Mankrola, Najatzarh Road. Gurugram.

HR. 122305
Mob No- 8851610690
Daate: 22/01,2026

TOWHOMSOEVER I'T MAY CONCERN

This is to certity that bottom ash sourced from M/s Timarpur-Okhla Waste management
Company Limited (A waste to Energy Plant) located at Near Old NDMC Compost Plant.
Behind CRRI, Mathura Road, New Dethi- 110025, has been utilized for the manufacturing of

n
bricks and paver blocks, in line of direction of DPCC issued on 09/12/2024,

The month wise details of Bottom ash utilization for the period January 2025 te December
2025 15 as tabulated below:

Bottom Ash Utilized (Jan-Dec 2025)
Utilized Ash ;
Months = =y é Location Purpose
(nMT) ‘ ——— :
Jan-25 285 ;
Feb-25 104 - Road/Street: Swatantra
Senani Rae, Krishan Lal
Mar258 400 - Senani Rae, Krishan Lal
. Marg
Apr2§ 626 - Nearby Landmark: Sub
May-25 1747 Health Centre Mankrola Bricks and Paver Blocks
et City/Town/Village:
Jun-25 2918 Mankrola
Jul-25 1867 District: Gurugeam
e e - Btate: Harvana
Aug-25 1918 ~ PIN Code: 122505
. Bep-258 21
Total Utilized Ash
205
(in MT) -

These bottom ash bricks are beings sold in open market,
We hereby declare that the above information is true and correct to the best of our knowledge
and records.

/M

Best Regmﬁs,
M/s. MAS Enterprises
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sur-Okhla Waste Management Company Limited 28,Shivaji Marg Ne
011-66463983 011-664639

Ji

ECOPO iLis 82 www.towmcl.com
INTEGRATED WASTE MANAGEMENT Tel No: 011-66463983 Fax:011-66463982
CIN : U37100DL2005PT(C 135146

Vendor:100995 :
Jayem Manufacturing Company B%?" . ;120008033%1

C-99, Sector-4 AN
Noida-Uttar Pradesh-201301
GST Reg No. 09AAFPD1949L12Z1
Vendor's Detail Buyer's Detail
Contact Person : J. L. Dhawan Contact Person  : Sumit Kumar Thakur
Phone No. : 0120-2530163 Phone No. : 9899100779
Email_Id : jldhawan.jayem@gmail.com Email_Id : sumit.thakur@jindalecopolis.com
Billing Address: Consignee Address :
Timarpur-Okhla Waste Management Company Limited TIMARPUR-OKHLA WASTE MANAGEMENT COMPANY
28,Shivaji Marg Ne LIMITED 28,SHIVAJI MARG NE
Old NDMC Compost Plant, Adjacent Okhla Sewage Plant Old NDMC Compost Plant, Adjacent Okhla Sewage Plant
(Gate No. 1) Mathura Road {Gate No. 1) Mathura Road
Okhla 110025 Okhla 110025
GST Reg No. : 07TAACCT2592F1ZC GST Reg No. : 07AACCT2592F1ZC
Subject

Reference : Reference to you final quote dated 01.08.2015 and subsequent discussions had with you.

Dear Sir, We are pleased to release the Purchase/Service/Work order on you for the following -

3.No. Item Code Description UOM Qty Rate Value
1 100003650  Automatic Brick Plant NOS  1.00 3454200.00 3454200.00
Make: Jayem

Scope of Supply and Technical Parameters as
per Annexure 1 aftached.
Applicable Tax: ED (12.5%) ND + CST 2% Ag Form C ND

Basic Amount (In Words) Thirty four lakh fifty four thousand Basic Amount 3,454,200.00
iwo hundred rupees only.
Excise Duty @ 12.50% 431775.00
CST @ 2.00% Against C Form 77719.50
Total Amount (in Words) Thirty nine lakh sixty three thousand | Total Amount (INR) 3,963,694.50
six hundred ninety four rupees fitty paise only.
Price Basis : FOR Okhla Site
Payment Terms : As mentioned in terms & Conditions
For TRMARPUR-OKHLA WASTE MAMAGEMENT COMPANY LIMITED
28,SHIVAJI MARG NE
Prepared By Checked By Authorised Signatory

Page No.1/3
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PO No: 4500004281
Date : 18.08.2015

T 2 Conditions:

Scope of su plé' and technical parameters:-
As per aftached Annexure 1.

Design & Drawing: : : ! g : . ) ' L )
Necessary design information & drawings including foundation/erection details/drawings to be provided by supplier after
receipt of the Order.

Prices:- ‘ ]
Firm - Till the completion of supply/execution of order.

Payment Terms:-

15“’2 advance against submission Advance Bank Guarantee of equivalent value, 65% against Performa Invoice on readiness
of plant, after inspection by us but before dispatch, 10% immediately on installation of plant at our site duly certified by our
EIC, balance 10% within 3 months after installation and successfully running of plant or same may be released on submission
of Performance Bank Guarantee of equivalent value. :

Taxes & Duties:
Excise Duty; Extra @ 12.5% of the basic value and included in aforementioned price.
CST: Extra @ 2% against form C on total amount (Basic + excise duty)as included in aforementioned price.

Deliver\é Period:
Within 8 Weeks from date of purchase order/advance payment whichever is earlier.

Freight & Insurance:

Inclusive in the order value. As prices are FOR Okhla Site, the supplier will arrange a reputed transporter for safe delivery of
materials to site. Transit Insurance is in supplier's scope and its supplier's responsibility to ensure safe arrival of the materials
up to our stores at site and in the event of any shortages/damages/breaka?es it shall be suppiier's responsibility to
compensate the loss and effect replacement of such shortages/damages it any, immediately.

Loading Charges:-
inclusive in the order value.

inspection:~
As per Engineer in-Charge at your works before dispatch.

Erection/Commissioning and installation:-
Erection/Commissioning and installation of the plant shall be done by supplier at our site free of cost.

Facilities to be provided by TOWMCPL .- :

At the time of erechqn/cqmmassmnm%/mstallatton of plant, structure steel, Civil work, foundations at site, nhydra cranes,
icabous;séo;%erators, first fill of lubricants, water & electricity, various consumabiles to be provided by us (T’O MCPL) fo supplier]
ree of cost.

Training:-
Training to our personnel shall be provided by M/s Jayem on free of cost basis at the time of installation and commissioning.

Contact Person:
Mr. Dheeraj Agrawal (+91 8540952305).

Packing & Forwarding%:

items covered under the scope of this PO shall be packed in suitable standard durable packing, generally used for such items
to avoid any damage /pilferage / hand!in% problem etc.

The packm%sha!i be of sufficient strength to withstand rough handling during transit, storage at site and subsequent handling
in the field. Packing shall be properly tagged, legibly and correctly so as to ensure safe arrival at their destination and to avoid
the possibility of goods being lost or wrongly dispatched on account of faulty packing and faulty or illegible

Liguidated Damages:-

In case the delivery time LD will be applicable after 8 Weeks of placement of order the material under the scope of the Seller
is exceeded for the reasons salely attributable to the Seller beyond the delivery schedule fixed by the Order or any extension
thereof, with exception of the Force Majeure events and change of technical specifications or scope as agreed between the
Parties hereto, Seller shall be liable for paying liquidated damages. LD shall be applicable at 0.5% of total order value per
week to a maximum of 5% of the balanced portion of works.

For TIMARPUR-OKHLA WASTE MANAGEMENT COMPANY LIMITED 28,SHIVAJ
MARG NE

Prepared By Checked By Authorised Signatory

"You are duly requested to return the duplicate co[p% of the purchase order duly signed & stamped on each page as a token of
acceptance within three (3) days, otherwise it shall be treated as deemed accepted by you".

Page No.2/3
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PO No: 4500004281
Date : 18.08.2015

In case Performance Guarantee Test parameters specified in the Technical Specifications are not achieved even aiter
repeated attempts for the reasons solely attributable to the Seller; Seller shall be liable for payment of liquidated damages
adequately stipulated in reference to the lower performance at that time. However, cumulative liquidated damages for such
non-fulfillment of performance g%uarantee test parameters shall not exceed ten per cent (5%) of the Order Price. The liquidated
damages shall be paid by direct bank transfer within 30 days from the date of receipt of Buyer's invoice. The cumulative
amount of liquidated damages for delay in delivery and non-fuffiliment of performance guarantee test parameters as per
Articles shall be limited to a maximum of five percent (5 %) of the Order Price. Payments of the above liquidated damages
shall constitute exclusive remedies for corresponding damages suffered by Buyer.

Warranty:-

Warranty against any failure due to defective materials or poor workman ship for a period of 12 months from the date of
installation or 18 months from date of supply whichever is earlier. During the Warranty period if any defect is detected due to
wrong design, poor workmanship or defective raw material, etc., Supplier shall replace the materials free of cost at our site, o
our satisfaction within 10-12 days from the date of issue of our notice.

Visit to Workshop & !nsgecﬁon:- 1 : ) :
Inspection will be done by us at fyour works and our site. The quality, design features and workmanship of the equipmentfs
shall be strictly as per the specifications and as per standard engineering practices.

inspection is cml%a precautionary measure taken by us and it will not absolve from its responsibilities regarding quality and
performance of the items being supplied by you covered under the scope of this PO.

Standards:-
Except where otherwise specified or implied the manufacturing of items covered under the scope of this PO shall conform to
the provisions of various indian/International Standards

Termination:-

In the unforeseen circumstance, we may discontinue our purchase order. We shall serve you a prior notice on the same. In
the event of termination on account of default by any reason attributable to you, we shall be entitled to claim from you,
difference in costs and other damages sustained in the process.

Arbitration:-
All disputes arising here from shall be governed by and construed in accordance with Indian Laws and the parties to this
Guarantee hereby submit to jurisdiction of courts in New Delhi, India only and parties shall submit to arbitration proceedings in
accordance with the Indian Arbitration and Conciliation Act, 1996. Each party shall a%pomt an arbitrator and both the arbitrator
shall appoint another arbitrator. The arbitrators shall be commercial men with knowledge and experience in the field of
;)pdegratlons, The decision of the arbitrators shall be final and binding upon the parties. Venue of arbitration shall be New Delhi,
ndia.

e *m*v
Limitation of Liability:- )
No liability for any reasons whatsoever shall be assumed by the Parties unless expressly stated in the Purchase Order.
Accordingly, the rights and remedies provided for under the Purchase Order are final and exclusive and shall not be modified,
changed or amended by any law. For the defect and for non-performance, of the Equipment based on the basic data/basic
engineering/detail en%meenng supplied by the Buyer, the same shall be modified /rectified by the Buyer based on the mutual
discussions between the Buyer and the Seller. However, if such defects and/or ﬂon~Feﬁormance is due to the fauity basic
data/ basic engineering/detail engineering by the Seller, the Seller's liability shall be to the extent of correction of basic data/
basic engineering/detail engineering free of cost to the Buyer, )
Notwithstanding any provision of the Purchase Order to the contrary, neither Party shall be liable to the other for any kind of
special, incidental, indirect and/or consequential damages whatsoever, such as but not limited to loss of use, loss of profits,
loss of production, irrespective of the legal basis for any such claim. s
Notwithstanding any provision of the Purchase Order {0 the contrary, the Seller’s cumulative- maximum liability under this
Purchase Order arising out of any cause whatsoever including but not limited to warranty, rejection, replacement, etc. shall be

limited to the Purchase Order price.

Goveming Laws:-

This Work Order shall be governed by Indian Laws & Regulations & shall be subjected to courts of competent jurisdiction at
Delhi, India only.
Order Acceptance:- : |
You are requested fo return the tfu?‘hcate c%py of the Work Order duigf sx%ﬂed & stamped on each page as a token of your
confirmation of acceptance within three (3) aays. Otherwise it will be freated as accepted.

For TIMARPUR-OKHLA WASTE MANAGEMENT COMPANY LIMITED 28,8HIVAJ

MARG NE
Prepared By Checked By Authorised Signatory

"You are duly requested to return the duplicate cop% of the purchase order duly signed & stamped on each page as a token of
scceptance within three (3) days, otherwise it shall be treated as deemed accepted by you".

Page N0.3/3
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There exists no systematic market mechanism or policy mandate for the largs-sceale
procurement of ash- i;,v sd products. In the absence of co m{mm' procurement by
government bodias ot i remain commercialy
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1. Trest tha dirention for 180% ash

and supportive "”?ﬁ"??{ ¢

3. Recommeand wabver or reimbursement of gr%n taxes, and 1 issue mandais to MCD o
extend support for transportation outside of Delhi of reimburse the cost.

4. Buppertallccstion ofland (approx. 2 acres) for ashsiorage, processing, and green bell
developmentio meet environmaeantal and iog;sismimmgazm 18,
L
TOWMOL remaing committed to aligning with statutory environmentat goals. H
the current infrastructurat, market, and contractual realities, the rigid imposit '(:sﬁ 0110
utitization—without corresponding institutionsi and policy support-—risks ¢
unfair, and commercially destructive.
We, therefore, urge vour good office to approsach the tter with psv%ma%"s:z“} and enable &

I
atrugtured pathway ‘z.g.zw:.«‘:; ia,zmg htiance that respecis i:»f}‘:a i.h grwvironmeantal mandais and the
contractual framework,

Lior any further engagement
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“pone + 81 79263{}9?8{} ' : %1 Q : ]
N e INESHICHANDRA YAISHNODEVI ™~
" INFRA PVT LIMITED

gmall, dravaishnodevi@dralpl.con
ps.cd@dralpl.com infra Projocts Doveloper
D-3, R.D. Apartment,

s hardik,agmwa!@dmipf,com
sile: www.draipl.com 5ac-6, Plot No. 20, Dwarka,
New Delhl-110075
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Letter No: DRAIPL/NHAT /DND-KMP/Pkg-11/1492 Date-20/10/2023
TO;

‘JEce-President,

Timarpur-Okhla Waste Management Co. Ltd.
Subject: - Construction of Six Lane access-controlled Highway from minctlon with Jaltpur- Pushta
Roadl to Junction with Sector-62/65 dividing road on Farldabad ~Ballabhgarh Bypass Section of NH-
14BNA (Deslgn Ch. 9+000 to 33+000) Including spur from Deslgn Ch. 13+200 to Junctlon of
Faridabad-Ballabhgarh Bypass with NH-19 near Badarpur Border In the state of ‘Haryana under
Bharatmala Pariyojana Hybrid Annulty Mode Pkg-ll. Permission to supply Bottom ash at
construction site of Six-lane Access controlled highway from NTPC Eco Park to Faridabad

toll plaza -Reg.
Ref.: Your letter no. TWEPL/2023-24/3009 dated 30.09.2023,

‘pPear Sir;

We hereby give consentto supply the bottom ash at our project site location conforming the material

as per specification for filling In embankment work,

Oui‘ representative Mr. Hemant Sethi (7355754527) shall be In coordination for dumping of
material at site with your department.

Yours Falthfully,
For and on behalf of
Dineshchandra ) ishnodevl Infra Private Limited

/
, i.(
Arae)

ﬁuuéha jzed/Si
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